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SHRI TAPAN KUMAR SEN: Sir, you did not mention us. ...(Inferruptions)... The
House is not composed of just the Congress Party and the BIP. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan, you have to be either in the left or in
the right. ...(Inferruptions)... Now, you are in the Left. ...(Interruptions)... You say

you are in the Left. ...(Inferruptions)...
SHRI TAPAN KUMAR SEN: Not at all! This House.....(Interruptions)...

SHRI BHUPINDER SINGH (Odisha): Sir, this House is very much concerned
about this Bill. The country is concerned about this Bill. They want this Bill to be

passed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Mr. Minister, please move the Bill.

GOVERNMENT BILL
The Real Estate (Regulation and Development) Bill, 2015

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, I move:

"That the Bill to establish the Real Estate Regulatory Authority for regulation
and promotion of the real estate sector and to ensure sale of plot, apartment
or building, as the case may be, or sale of real estate project, in an efficient
and transparent manner and to protect the interest of consumers in the real
estate sector and to establish an adjudicating mechanism for speedy dispute
redressal and also to establish the Appellate Tribunal to hear appeals from
the decisions, directions or orders of the Real Estate Regulatory Authority
and the adjudicating officer and for matters connected therewith or incidental
thereto, as reported by the Select Committee of Rajya Sabha, be taken into

consideration."
The question was proposed.
MR. DEPUTY CHAIRMAN: Now, Kumari Selja.
SHRI M. VENKAIAH NAIDU: Sir, do you want me to make some preface?
MR. DEPUTY CHAIRMAN: If you want, you can do so.

SHRI M. VENKAIAH NAIDU: Mr. Deputy Chairman, Sir, with regard to

what my friend, Shri Jairam Ramesh, has said, he is right. He made it very
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clear and I got the signals also. And, I can put in on record that not only from
the Congress side, but almost all sides of the House, when I interacted with
them — and some people also directly communicated to me — they were also eager
to have this Bill passed in this Session itself. That is why I would like to thank
all the people for the interest they have shown and the support they are extending
to the Bill. T am thankful for that.

Sir, with regard to not bringing the Bill — because Mr. Ramesh has made a
remark, I have to just put it on record — on 22nd December itself, I brought the
Bill to the House. For whatever reason, it could not be taken up. On 15th again, I
placed it. Then, on 4th also, on 7th also, 8th also and on 9th also, I placed it. So,
there is no hesitation from the Government side. Let me put it straight on the record.
But, now, the entire House is broadly for it. Even my friend Shri Naresh Agrawal
has said that he is not against the Bill; he was only questioning the competence of
the Parliament. For that matter, I have to put it on record because he has taken the
name of the Attorney General -- I am thankful to Shri Jairam Ramesh also because
he has also clarified the issue -- that the Attorney General is the highest judicial
officer of the Government. Whenever there is any problem with regard to the legality
of any legislation, it is referred to the Attorney General, and the Attorney General
gives his opinion. So, that being the case, there is no need to doubt the capacity
or competence of the Attorney General.

Sir, the Parliament is the highest forum in democracy. It is required to do the
needful to meet the aspiration of the people. What is the aspiration today? We have
a programme called 'Housing for All'. Sir, I must admit that 'Housing for All' is not
possible by the Government's effort alone. You need private sector's participation also
in a big way. The Government and also the private sector should join together to
take up this challenge, this daunting task of 'Housing for All by 2022'.

Mr. Deputy Chairman, Sir, the real estate sector is the second largest employer
in the country only next to agriculture besides accounting for 9 per cent of the GDP.
Construction sector supports 250 ancillary industries. So, the role of this sector is
very important. That is why the previous Government also proposed this Bill, and,
for the same reason, the present Government is also pursuing this Bill.

Thirdly, Sir, such an important sector, over the decades, has been marked by a
lack of trust and confidence between the consumers and the project developers. It
is a reality of the fact. We have also seen in the recent days where some people
are agitating and they are meeting the Members of Parliament also about what has
happened to them, particularly to the consumers by certain fly-by-night operators. I am
not making a general comment on all the real estate developers. This sector, in certain
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areas, has acquired some negativity, adversely impacting the investment climate,

besides hurting the interests of lakhs of home-buyers every year.

According to the industry sources, Sir, ten lakh people buy houses every year.
There is an investment of about ¥ 13.5 lakh crores. According to the information
available for 27 major cities, including 15 Capital cities, 2,349 to 4,488 new housing
projects were launched every year between 2011 and 2015. Thus, in these 27 cities,
during the last five years, a total of 17,526 projects were launched with a total
investment value of I 13,69,820 crores. So, delay in implementation of these housing
projects due to lack of transparency and accountability has been the bane of real
estate sector in this country. The credibility has come into question. This results in
huge cost and time overruns. If you delay, the cost goes up resulting in increased
cost of houses. That i1s a matter of serious concern. That is one of the reasons for
bringing in this Bill.

For various reasons, including lack of regulation in this sector, consumers have been
reduced to a state of helplessness. Consumers drive the sector by investing their hard-
earned money. For them, to be at the receiving end is not the right way ahead of this
critical sector by simply asking them to go to courts and all. Sir, in this connection, I
would like to share a small personal experience. When I went to the United States for the
first time in 1991, I think, to attend a political exchange programme, after my tour
was completed, I was dropped at the Washington Airport. From Washington, I was
supposed to go to Los Angeles to meet some of my friends and visit certain areas.

The lady who was sitting there asked me, "Mr. Naidu, have you not got
our message". I was shocked because getting a message in America could mean
that something might have happened back home. 1 was worried. She said that
they had sent a message to the Embassy that the flight was delayed for technical
reasons and all. T replied that I could not get the message because I left the
Embassy long back. Then she told me not to worry, and, she asked me if there
was any problem. I told her that I was new and my friend was waiting there
at the airport. She asked me for his telephone number and contacted him and
then I spoke to my friend. He told me to find out the alternative flight and told
me that he would be waiting there for me. I was a little worried because I had
gone for the first time to America. Of course, now, in India also, there are many
things equivalent to America. After that, I went to the first floor where I was given
a $7 coupon, and, I was asked that since the flight was delayed and there was time,
I could go and have some snacks with that $7 coupon. I was elated. Afterwards,
when I boarded the flight, I found that there was a letter addressed to me — it
was electronically typed letter, just like printed — and, it stated, "Mr. Naidu, we are
very sorry for what has happened. There was some unexpected technical reason and
the flight got delayed. Anyhow, as a token of regard, please accept a $25 cheque
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as compensation". My impression about America had gone up like anything. Then,
after landing at the destination, I told all this to my friend while going in the car.
My friend said, "They are useless fellow, they have deceived you as these are cheap
tactics." 1 said, "What! 3"} sfear ¥ o gl g, d S °% §_§, I9d fov @ g,
W U o diad 81 TR I8 Ugd 7 siad oy, R dex faar, S9d 916 v 25
ST faul™ He said, "You don't know, here in America, if the flight is delayed, and,
there 1s some time, people go to the Attorney and file damages under the Law of

Torts, which is very strong here, and, people get compensation of $1,000 to $10,000
in such cases". To avoid that, 39 NIl ¥ 3MYH] HHHI ART, VAT IBH Bl

In India, Sir, unfortunately, we are yet to develop a system where the Law of
Torts is effective. The remedies that are available to the people are limited. Once
you go to the court, so much time is taken. It is known to everybody. It is not a
commentary about judiciary or anybody, but it is a matter of fact that lakhs of cases
are pending and it takes years. Certain cases suddenly come up due to some other
reasons, which I do not want to comment. So, here, Sir, the consumer, according to
me, shall be the king as has happened in the sectors like telecom after regulatory
mechanism has been put in place. And, if there is a king, there ought to be a queen
also. The queen, obviously, is the developer and there shall be a happy marriage

between the king and the queen. It is for both of them to live happily ever after.
SHRI JAIRAM RAMESH (Andhra Pradesh): Who is the prince? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Prince is prince. ...(Inferruptions)... Sir, the Real
Estate Bill that we are taking up today seeks to form a happy alliance between the
buyers and the developers. This Bill seeks to address the complexities of the sector by
putting in place a regulatory mechanism. Sir, it is really a regulation; not a strangulation.
I want to make it very clear that this Bill is not aimed at against anybody. I see a
role for the private sector also in a big way in all this. It will make my task easy.
The private sector also should be encouraged that they should follow certain regulations.
Then only will there be a healthy growth in this sector. So, for the sake of both, the
buyers and the developers, we are now bringing in a Bill for rights and obligations
and a harmonious endeavour, as envisaged in the Bill. As per the latest information,
the Ministry of Corporate Affairs have told us that a total of 76,044 companies
are involved in the real estate sector, with more than 17,000 in Delhi and the list
continues to mention about various other States and cities. But, unfortunately, the
real estate sector has come to be seen as otherwise on account of unscrupulous
activities by some of the developers. There are many developers who are guided by
principles and ethics. That is why, those companies are shining better and they are

doing a good job. At the same time, there are some black sheep. Even though they
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are a few in number, they are bringing bad name to the entire sector. So, this Bill
will really help the sincere people in the real estate sector also. For only a handful
of operators in telecom regulator, there is a regulatory mechanism. So, for so many
thousands of people in the real estate sector, there is a need to have a regulatory
mechanism in the real estate sector. This is also one of the reasons for bringing in
this Bill. Today, with your cooperation, we are taking up this important Bill, which
was brought in 2013, which provides for registration of all real estate projects with

the regulatory authority. This is number one.

Then, they have to disclose information before hand, including details of promoter,
project, layout plan, land status, status of approvals, agreements along with details
of real estate agents, contractors, architects, structural units — all these details are
needed to be provided. They are mandated. This is necessary for ensuring timely
execution of the projects, and also for enhancing the credibility of the developers

to provide transparency in the field.

Before introduction of this Real Estate Bill, thanks to my colleague Seljaji, that
she also did a lot of work and then brought this Bill and thanks to the Standing
Committee; they have also gone through it and made many meaningful suggestions.
...(Interruptions)... 1 am just coming to it. First, I am dealing with the earlier
Standing Committee. Then, after that when the matter came here, the House, in its
collective wisdom, has referred it to the Select Committee. I am thankful to the
Chairman of Select Committee, Shri Dave and also the Members who worked in
the Select Committee. In a record time and in a more meaningful and constructive
manner they have completed the job. Some Members, of course, have added
dissent also. Dissent is a part of democracy. They have added their dissent note
also. After going through all this, I have brought certain changes and then that
Bill, as recommended by the Select Committee, is before the House. As I told you,
the Government has proposed a minimum of 70 per cent collection from buyers shall
be deposited in a separate bank account to cover the cost of construction and land
cost also. Earlier, it was proposed as 70 per cent. Then, it was brought down to 50
per cent. Subsequently, the Select Committee broadly said 50 per cent, but dissenting
note and all spoke about 70 per cent. As I understood the concern, finally, we have

come back to the position of 70 per cent. We have put it as the 70 per cent.

So, the Bill seeks to make the consumer, as I told you, happy. At the same
time, it also gives some sort of comfort to the real estate developers. It also aims
at improving the credibility of real estate sector through necessary regulation. The
demand for granting infrastructure status for real estate sector, which includes
affordable housing, could be considered only when there is an effective regulatory

mechanism. Otherwise, I cannot even argue my case effectively with the Finance
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Minister. There is a huge potential for foreign investment in the sector; that also
needs to be looked into. But what is happening? The desired scale is not happening
because of the vacuum of the regulatory mechanism. So, that is why the original Bill,
introduced in 2013, has undergone substantial changes after consultation, Sir, — this
1S a point again — after consultation with the State Governments, consultation with
various stakeholders, consultation with the consumer organisations, consultations with
CREDALI, real estate sector. Detailed consultations were held. I have given them as
many audiences as possible to hear their point of view also because, 1 feel, they
are also important stakeholders. My Secretary also had a workshop for different
stakeholders. A-day-long workshop also has been conducted. After all the discussions,

bringing in substantial changes, this Bill has come.

Sir, the real estate sector has been brought under the purview of the present
Bill. This is one. Projects under implementation before coming to effect of this
Bill will also be required to be registered. Thirdly, norms for registration of project
with regulatory authority now stand reduced from the earlier Bill of 1,000 sqm
or 12 apartments. Present Bill says, 500 sqm or 8 apartments. Even the small
people also are brought in. Our area preference for registration of the draft Bill
was earlier 4,000 sqm. Carpet area is now specifically defined, which forms the
basis of payment as in the case of developed countries, which ends malpractices.
This is one area, all hon. Members are aware, carpet area. Many of us do not
know what exactly carpet area is and whatever he says in the carpet area, built
up area and common area and all. The consumer never had an opportunity to
check. What I am bringing in the Bill is, the carpet area is defined. Then both the
developers and consumers have to pay interest at the same rate for any delay. If
there is a delay, there is an interest also. Aggrieved buyers can also approach 644
consumer courts available at the district level because there was a concern expressed
saying that you are going to have a regulator at the State level, how do you expect
every consumer to go to the regulator, to go into the State capital? It is not possible.
We have not debarred the consumer court’s jurisdiction. So, all the 644 consumer

courts will also have the jurisdiction and the regulator also is there.

Sir, the Bill now provides for arranging insurance of land title which was not
there earlier. It is an improvement after collective wisdom. This helps both buyers
and promoters in case of defective land titles. That is another problem. The developer
after building, after completing the project, he goes away. Then the original owner
comes and says this is wakf's property, this is temple's property, this is private
property and this is somebody's property. Then, the consumers are left in the lurch.

For that also we have now provided insurance.
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Consent of two-thirds of allottees is now required for changing project plans.
Sometimes what happens is they show something on paper or in brochure. They
say you pay advance money. Then, they change the plans according to their own
liking. Now, unless two thirds of people who are allottees accept, you can't change
the plan. Some flexibility is given because sometimes even the allottees also come

to a view that you should have a better option.

Then, the Appellate Tribunals will now be required to adjudicate cases in 60
days as against the earlier provision of 90 days. It is an improvement. Regulatory
Authorities are to dispose of complaints in 60 days, 60 days also a long period but
still from 90 days we are bringing it to 60 days.

A provision is now made for imprisonment of up to 3 years in case of promoters
and up to one year in case of real estate agents and buyers for continuous violation
of orders of Appellate Tribunals or monetary penalties or both. There is a concern
about this among some sectors, including the real estate sector. In this regard some
of the Members have also spoken to me. But this is the last resort. There will be
a warning. There will be a penalty and if there is a continuous violation of the
Appellate Tribunals order, then, the provision which is there in the Indian Penal
Code will apply. ...(Interruptions)... It is only to deter them from violating this, not
for any other reason. We do not want to harass anybody. As I told you it is only

a regulation and not a strangulation.

Hon. Members, there is an unsold housing stock of over 10 lakh houses in
major cities on account of increase in prices due to cost and time overruns and
dwindling investor confidence. Recently the Government has launched the Pradhan
Mantri Awas Yoana (PMAY) — Housing for All Urban mission to realise the Prime
Minister's vision for "Housing for All" by 2022. To achieve this gigantic task active
participation of all stakeholders, including the private sector is required. So, that is
why 1 appeal to the private sector also to join us and participate in a big way;
and take advantage of this. I must also confess before the House that there must
be a consultation with these people. Some of the leading developers in the country
have told me, "Sir, we are one with you. Nothing to worry. There may be some
fly-by- night operators who are spoiling our name. Please go ahead." We had wider

consultations, not only here but in different parts of the country also.

I am also happy that the hon. Finance Minister in the Budget for 2016-17,
has highlighted the importance of Housing Sector; and also has given certain tax
exemptions, service tax exemption, 100 per cent deduction on profit. Then the size
of the houses up to 30 sqm. in four metrpolitan cities and 60 sqm in other cities.
Then he has given excise duty exemption to ready mix concrete, additioinal ¥ 50,000

deduction on Income Tax for houses with a value up to X 50 lakhs and housing
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loan up to X 35 lakhs. Then, raising the HRA deductions from X 24,000 to X 60,000
under Section 80 GGG. All these things are going to help the real estate sector.

They are also for business. So, they have to get some incentives.

Secondly, home buyers also need some support. They are going to get these
things also. Even in my Housing Programme for All, I am offering a credit-linked
housing subsidy of record 6.5 per cent interest subvention which will be given in
the beginning of the loan itself. That will also give a fillip to this movement. As I
told you, the capacities of the Government have its own limitations and unless the

private sector joins this, we will not be able to achieve our targets.

At the end, T want to say, I tried to strike a balance to the extent possible in
my own way after hearing the views of different sections. There will still be scope
for improvement. We can think about it later because already from 2013 to 2016,
three years have passed. So, I commend this Bill to the House for discussion; and
urge upon the House to give valuable suggestions, but at the same time, please

extend support for passing this Bill.
The question was proposed

MR. DEPUTY CHAIRMAN: Now, Kum. Selja. Every party should adhere to

their time.
KUMARI SELJA (Haryana): What is our party's time?
MR. DEPUTY CHAIRMAN: Your party has 33 minutes. You can take 15 minutes.

KUMARI SELJA: Sir, my party is already on record to have supported this
Bill. The Congress President and the Vice-President have publicly supported this Bill.

First of all, Sir, let me set the record straight. Many apprehensions have been
expressed, but those apprehensions have been there right from the beginning. I would
like to share with this august House and our friends in the media, that, in the
beginning, when I was the Housing Minister, a lot of people, consumers and others,
had come and requested me to do something for this sector. A lot of consumers
were falling a prey to very unfair practices in this sector. This sector was totally
unregulated. It had been a totally opaque sector. Many people were being taken for
a ride by the people in this sector. Some journalists had come to me. I remember
a lady journalist had come. She was in a great deal of distress. Sir, this was
in the year 2009. Actually, it struck a chord and, then, we, as the Ministry, decided
to do something about it, because we are called the Ministry of Housing and if we
are not able to do anything for the consumers in this sector, then we are failing

them somewhere. So, we did a lot of consultations and held a lot of discussions.
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At first, it was decided that we should bring out a model Bill, but it was felt that
that was not effective and it would really have no impact on this sector. So, we had
further discussions. An expert committee was set up. The expert committee gave its
report. The report of this Committee was circulated widely in 2011. Subsequently,
many discussions took place with the States. Let me say, all the States have been
consulted. The States have concurred on this and they have all agreed that this
sort of a legislation is required. So, Sir, as it was explained by the hon. Minister,
today we stand on a very firm ground. The Parliament is competent to make a law
on this. The Law Ministry gave its opinion. The learned Attorney General has also
given his opinion. As the Minister himself has stated, Sir, in the 7th Schedule of the
Concurrent List, as per Entries 6, 7 and 46, we are competent. The Law Ministry is
very clear on that and the learned Attorney General is very clear on that. I do not
think that we need to open up this aspect once again. As I said, States themselves
have been consulted and they have supported an enactment of this law. So, I don't
think we should go back on this. The whole country is waiting; everybody is
waiting, the consumer as well as the real estate sector. A lot of people in the real
estate sector also feel that some regulation needs to be brought in. This was the
whole genesis of this issue. I am happy that finally, and it gives me a great deal

of personal satisfaction, today we are going to pass this Bill and make it an Act.

Sir, the need was also felt because the real estate sector has grown by leaps
and bounds in the last 15-20 years. There was a strong need felt for its regulation.
As the Minister said, the telecom sector and so many other sectors have regulators.
For this sector also, a need was felt to have a regulator. Sir, consumers are waiting,
and they are waiting with a baited breath, for this law. The consumers give their
money, the real estate developers take their money and, then, for years together,
nothing happens on the ground. They give some explanation or the other. But for
the consumers, it is their hard-earned money which is at risk. Of course, there are
some good developers also. But they too expressed the need for something to be

done in this sector.

Sir, T must say here that I would like to thank the hon. Minister for
having agreed to take on board one or two of our suggestions. Then, the
Select Committee had gone into the whole thing in great depth. I would like
to personally, and on behalf of my colleagues, place on record our appreciation and
praise for the excellent work done by the Committee, the Members and especially, by
the hon. Chairman, Shri Anil Dave. He really tried to take everybody on board. Sir,
there were wide consultations throughout the country with all the stakeholders, whether
they were associations of the consumers or the real estate developers. They all had a

point of view and we tried to take everybody’s view on board. And, Sir, I am very
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happy to note that even though the Select Committee had recommended 50 per cent
of the money to be kept in a separate account, escrow account, the Government in
its wisdom has taken our suggestion because we felt very strongly about it. Sir, we
have felt very strongly and we gave an amendment also that it should not be 50 per
cent, but 70 per cent of the money should be kept in an escrow account. I am very
happy that they have done it. Please take the credit for it. We have no issue with
that. But this was something which is flagged by us, time and again, and you have
done it. It is indeed in the interest of the consumer. So, it is good that you have done
it. Sir, regarding the carpet area also, a lot of discussions went into defining the
‘carpet area’ and I am happy to say that the Committee in its wisdom has given a

very fair definition of the ‘carpet area’.

Sir, another issue that really concerns all of us is that the Minister himself has
said here that in the 27 cities, a lot of such developments are taking place and the
Committee has recommended that an area of 500 square metres or a unit with 8
apartments should come into its purview. So, we feel and our suggestion is that we
must include all. What are we talking about? The first point is, we have made it very
clear that this is not merely about property, about area. What we are talking about
is the contract. What we are talking about is the deed between the buyer and that
seller. Sir, if that is the crux, then why are we limiting ourselves to this square metre
area? As my hon. colleague has said, the property falls within the purview of the
State. That is a separate issue. But, why are we confining ourselves to this? So much
development is taking place. In a city, in the poorer sections, the plot area is very
small. So, are we going to keep them out? Are we going to keep those consumers out?
What protection will they have against these developers or any unscrupulous elements?
Sir, my earnest request to the Minister is, please do away with this area specification
of 500 square metres and 8 apartments. What will the poor consumer do? What
will the smaller consumer do? And, what will happen to the inner cities? What
will happen to the smaller cities, smaller towns? So, this, Sir, thus seems as if it
i1s a bit unfair. In fact, it is unfair and I urge the hon. Minister to kindly take a
look at it even at this late hour; please agree with us because this whole Act is in
favour of the consumer, the last man. So, let us not keep him out of it and only
talk about bigger cities and people who can own bigger apartments. So, this is my

earnest request to the hon. Minister.

Sir, then, there is another issue. We had given one suggestion that it should also
have a clause for non-discrimination. A non-discriminatory clause should be there.
Sir, many times we find, and I know I can speak for one section, that the people

coming from the downtrodden sections of the society, the Dalits or any other are
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discriminated against. They say that they will not be given a house; they will not
be given any property like this; they can’t buy. That is there and I would say even
the Transgenders, Mr. Siva is sitting here, are discriminated against. People coming
from Jammu and Kashmir are discriminated against. I know the hon. Minister will
say that there are already provisions in the main law. But, since, we are talking
about a comprehensive Bill we should also include that non-discriminatory clause
in this. This is again my request to the hon. Minister. Sir, this sector is evolving.
Many things will come up. Even now, many suggestions have come and many more
will come. In the times to come, we will see that more requirements have to be

met. ...(Interruptions)...

DR. K. P RAMALINGAM (Tamil Nadu): Sir, hon. Member said about transgenders

...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is the problem? Don’t interrupt.

DR. K. P RAMALINGAM: Mr. Siva is sitting here. But its meaning will be

wrong ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; nobody will consider like that.
SHRI K. C. TYAGI (Bihar): Sir, he is a promoter... ... (Interruptions)...
KUMARI SELJA: Sir, may 1 clarify? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is okay.

KUMARI SELJA: Sir, I would like to clarify it. With all due respects, Sir, my colleague
Mr. Gehlot, the hon. Minister, is sitting here and I was also a Minister for Social Justice
because we had dealt with this issue of transgenders and how they are discriminated
against. And I greatly admire Mr. Siva for having brought in a Private Members' Bill
which was passed unanimously in this House. So, Sir, I will take this opportunity. The
Government should bring in a Bill, on the same lines, that was piloted by Mr.
Siva and passed by the whole House, so that the transgenders are not discriminated
against. That was my point, that certain sections of the people, like, transgenders
or any other minority groups, who are discriminated against, should also be given
a fair chance here. So, I hope the Government will take this point also on board

and I hope the hon. Minister will say something on this.

There are a few suggestions which we had given and I would like to thank you
for having given me this opportunity and I would like to say that Congress Party
() stands committed to protecting the interests of the consumers, big or small, and
we are against any discrimination. We also want to see the real estate sector grow
in this country. So, we support this. We had brought in this Bill in 2013. Sir, let
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the Government take all the credit for it. We have no issue on that, even 70 per
cent credit. Once again, let them take the credit and I request the Government to
do the needful. We stand by the Bill. Thank you, Sir.
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o1 ATEAT §) Use Jel 5N AR Bl 9gd QI el AT, <Afbd 99 5 AR & A1
o WR H gEAT g3 A1 H o b g8 9gd "ecdyul AT &1 S g9 o¥ b
3ER AT S Wies H §99 S 8l &, NP 3&x 39 o & [I< BT Vb 98d
g1 fE%T gAAT 81 S ddba1 it 7 ®el {6 P S 8, PV bel BN, oAl
Y[R B STYIT 1 8H PEI 7 DEI Ugd &1 S|

99 dolde HRIET B SdEas! AY U 37T A1 S9P g1 H qel 9T S Bl
3aRR [T, 9 H1 g8l & AFCR Bl FHSI DI DIRIR DI a8l UPb-al AN AR QeI
Al oy 9, ITH A1 AT gBT B 3ud I8f AT TRE DI oAb T FARAT 872
W &g A A [ g [Sepa 81 o &1 § e o [ v Bl saR a9 |
A1 81, S U1 81 81 S ATl SiT Y[RWIM §s &, 98 v a9y 4, ol ud ds,
g AT 916, I 81 SUNT 81 ST, ST 89 Sl BRd &) I8 9t SU9iaT B1
B P B P fax b P oY dTHA ol &, AMPR ol 81 SR 319 bed & (P
USaRCISoME BRA W Ugd IVRSIE BRMET 8, AT T 8T 82 Udh fdsimad 31T
2, U GaRd Aozl ds@1, ded! 39S W Yh-al aed 3R ISP U1 HAH a1
BT &1 3G Pl A AP [BRil T Y 8% BT Wl BT & 6 AR AU HepT
B A1EY| 9ol €1 98 WAl RERRAC & g6 QRT ER/IT &1 98 30-40 Al O gidee
e, URST, UAT T81 RIT-GRIT 81 FArhR YT B J91 DI Al &1 a8 5d B!
I ficsd & U e ST 8, S9¢ 81U § B Sl 8l g9 Afffa & aee o
HRIAY ATY R I8 IUAT G IART IF RIS 3MMGHT BT YISl BT FADR A
o1 & sHP! AWl U BR &, % H B URT PR Sl QAT T o7 {6 gHeT el
URT R, oMb UM &, AUl uishard €, S99 €1 B 8T 8 Afdd B Sl We
2, fogmel & e, 99 9rae 8k e fhu 9 8 &R o1 wel et € fo as ')
SITQI, g8 SIUAT, o¥1 81 9R W@l QY SR’ 81 $FRJer & 3R [$ogd by gy
s [T 89 IWHT Bedl & [ JRBRI 8 VAT 81 d1ell 81 59 a8 JAq1Y H SR
Tl BIAT 8, A1 IUDI W giHe 81 S &, |1 81 Sl 81 99 I8 & & 59 9 &
e 9, 9oy § g f) afed v fOgus 981 @ g, S| S9dT 997 e AT
&1 3 fo@ 3R o7 & dl9 ¥ iR el ke Ay g8l g, S amg &3 " bl
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g1 39+ 39 H W9 P 2 3R Padl [d9uT 81 81, ARG P Y g, IqB]
T IR SHBRT ST g9 S AR A AN AlEsd TR ofd 8, dl § S99 dadl
g & 39 75T |HT B d9Ige WR Fol gyl ART AT TR R 8- BT Ugd &1,
R <fs gu |1 g8 9 U1 gl S| de9Ige W 99 Y A Sl §1 59 d9dTse
TR T YIoige BN, hdel JIoidge 81 F81 BRI, S99 g Ui W § BIF-BI A
giolae R fBY &, IS dogad B I, IFH! RUIE T 8?7 99 89 BIcd Pl B
o UK E, 9 ®ed & [ RY a9 4, 89K, &l 89K, Ui 89R BT HARI [HRIY
R o H B9 10 RY U & (b 3R § I 28R H SHN, Al 59 sled H wg Il
TET ey, SHBI RY R 87 Sd 3T 25 ARI, 50 ARI WG I HB ol Sl I8 &
3R fIeex &1 ReY 8T 91 W8 & b TP RG AT 87 IAD! dadrge W 39 Ry
BN S9D! fecos SHaR] Rl 3R I9d BigARRId dofiord 1 811 98 UdhaH did
DI TRE Gl 8| HOGHR SP| UG APl &, axd Fhal 8, [l GRIT GogAR A I
PR AHAT &1 U AT H I8 AW TS T4 Bl HT BT &, HogAR Bl &M b
forg ft St & iR o faee™l & foy Y ¥t 21 faesd & IR # @' 39 @
for & faced wx@ g &, 9 o ® 5 ¥ S A 2, wuife § gg v W
fdee] &1 ST &, S 980 18- AG I1hY d 2, SAfely 37a+] 98+ &1 I
P DI 5Bl BRI & b TP g M o ol VAT Pel Bl g8l 8F o, U (el
P T A HUI 81 B TS 91 3T 8§ b THH S5 fdos?] &) AT §¢ W& Bl 39
9t & de # 91 U 9 F ISl H AT [F g s9R Isi fede # arsul
T&l AT A IR H Q™7 B AN U iy I & 3y dRg-dg R Wiie @RS
AL, VT foree %8 1 U8 WX fY Usell €U o7l JY S O9dd & AN o1 P oIy
3T &, H9 I YOI b I8 T 991 X 82 i AR (AN H pegr ot & Aaret
TSGR P 3faR 99 e & e YI-Feoll dlel Ush T ydhshR [ & b o
ST, 1 STRl, WYY g A gSi-geofl of A # when {6 A 0 @ @ gv T8 99
W8 &, ofdhd IBi del f& T8l wic 99 2 81 #1 Y81 & @, &1 a9 & 99 B
2?7 S del & U= arw, A d’g, Uh BRI & Tic o9d 38 Bl

[Suvmeaes (st foredt Rramy Jisri7 gv]

STl Q1 89N, UM 89X Bl oIsdl Asdl IR U0 WS 81hY Folc 99 <&l 81, d
T Adex &1 8Idl 81 faar I8 8kt 8 & I8 71a v &9 9 8T 8 3R 39 ddex
H B T BT 27 IATANIT B! AP, {3l I9el IR I8 a1 bel ds! fh HTg, 3R
¥ gTols ® HhF o ST a1 S9P {1, S S9aT kY ©, 6T 899 Sl B8l
g, § T8l ITDHT FIHx FHE &l g, SID! W JaEERT ¥ iR g8f W ga! SaeeRt §
P HE-Hg T WG a1l 99+ alel B ST © 3R T §99 Tl ERIgd a1l B
ST &, I8 S §9 &7 aAfad 7, U8 7 Sad 9& 8, 7 had g9d &, T B abid!
efte | w9 8, B B el U §AY 8, g8 S Bl &1 BT § AAT IABT HEl
%%@Spercenta—*ﬂ%\*, 10 percentﬁ%,@ﬁ%lﬂgwa%@w%ﬁ
G0 B 3R IS9P Sl fquRid H <xaT b gl 9 8 & BRU ASHI W FIT
99 S §1 991 g8l SR AT Ul {6 75,000 ¥ RTGT Feled Wiell 81 IHD BIRV]
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T2l 2 fF 39 yeR & daed & 3Gy o9 Wew T8l g 8, o reyavel gkt 8
3R STARAT BT AT BHIAT TR BT Feldl &, o AN BT Felal © 3R 3w
AR fFIR @S 8 9 8, 3 Wie A gadmr-an! 981 Sl 98 8l dedr fb § gam
ARPR H9 W I, HIS, Jsl I8 I &I, G91 98 die a1l 98 Wel Bl I &,
AMYPHT 3BT & I 3T HRY, 8] a1 8ABT T8l Bl safov I8 9 s Qesd
& THIRM BT 2l 39 {9 & U & ARl 7 31 F8l 6 915, 39 @ & o o
A WFeR b 3R Th HHT AT SN § ST A B8 Fhal g, [ AT &, IUD
YR UR 3R AT H 47T D1 Sl §, <20 B ffeqaver &1 Sal g b 97 9
P AT P G 59 UFCR P 3R A MY I8 A [Jowd BT |l M AR HgAd
DI HI AT IE HOGAR IADT DR 3N T S0 Hogdd & f&<l BI & sril

U Igd 371 PM I8 Bl I8l & (b SUD AR VP Wk W TNl &, o9d
IR H H#A1 S P8 e Al HRYAR DI 8! A BN & (b A FAT-37 T T 8,
f9ee- org YRAT 3R HIRUC TRATI 3R R Q¥ & 3AGR TS 97 I o7 WY b
I8 HRUC TRAT B 3R I8 ke tRam &) SfheE 8, dlaR & e % 4 gas!
WG dF Joigd TRAT 7 iR 39& fIRad a18x @) <R & &7 8, il a7 &,
d I AT &, A1 BH A HH g8 A1 AH H Y B § S I PR R8T g, I8
DT B BT §, IR DRUYS URAT DI Hig T TSI AN AR ATGHT W FHSI]
g 6 dRUT YRAT T Adad BRI €, dld ¢ did HIRUC| T AR ¥ G-l AR
& 1 BT S R BN &, 98 BIRUC YRAT Bl U8 9o WY v A= SudTaT &
P UBR & & STl & g1 § Gferd HY V8 Bl 57 s Sl F I8 S T8l
STTQIT 98 HIRUS QRAT & AETH U 3T+ Pl WK 89 dldl pol HES AT TIc Al
Sl 21 S9d BRI H 3f 81 8, B! ol g AR dISTs DI FAST D I8
e Top 3R 9gd I<T B HR B &l I8 dIe} Horded 3R Yol AAoHe & 36
YA &1 T8, i B are garel, S wad 997 I8T 8, 98 gHfead e <@l
2 % TP A SHT FH B TS iR 918 & SUMER B BT R BT
TSI, R g AT B FHWT gl S FHEd & (B GB!I A Ul AR,
Qi JFAT Hel W Ul AT, BT Blg [ZA™ 81 81 8 IR H AT Bl
T A, U BRS ANl & FaT o o7 3R g & forg &) Bl &% 3 arad
ATy BT UIoige, 8 3 arell diadil, 8% AT a1 A 59 o1 & oIy g9 b
S A TEEE $ &7 # 3R SOl UEd & aF #H x99 9R El & gR W)
BIH HIAT TS, ST M VBRI T g9V &, ST s WRBR & gRT 9 §U & AT
fosft @rel, TR fom, TR wiferer & gRT 89 81 < W e €, 89 Ml &
S B A B ST YT 3R Holl YEHT TR B HIAT IS, Rifh T8 wiasg
D Igd TSI AAWT &l J|T AT wer HAT S T YA WV H el | o1 Ig 9
A1 921 8 ok R fIeg # SHP! PR 919 81 Bl &, oMb MR Sl g4 &, I
UH el I+l &1 1 fhar &=+ snf
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3.00 p.v.

§ ¥ IaTERV I8l W Usel |1 T GBI g, o9 R 9 oA d1sdl g il $ud
d8cR J&TERUl 81 Mo 81 Uled StareRard Sl el Sl #7181 godr k2 9, S|
3T SATST YT =l =1 A1 AT S A BET R®? S9 I8 I PY HEl, 799 e
Pl f6 T oer f HchLgUT g1 This Gandhian way of conservation of water, this
Gandhian way of conservation of energy is the only way for climate change. §f%|?ﬂ
A S 9IYUT AT B, SHGT od (23Ul 39 TR0 TR B, S¥§9 AR § $ER-
SR S R PRAT &, DY § AR AMERI H TR1 g, § Agh! ag A 19 b Gl
e g1 H \T godl T8l g, olfchd oI 98 o7l &, § ©el 916 Wl gl sl
gl § gp-9% B 59 (=P W ygaT b A HEl 8] Ugeil Rl g Ui el T8
21 BIR U Wil 8, safly g9R U SA1E gl ... (W), JRIY WIaR H AEd)
3IYAT-IAYT TR I+ DI $8T I8l 21 MY T a8 ISP el | IRATA STl Hehe!
g1 9gd TeEfl 81 ...(Faur)... Udh a8l 98d def d1d B, el g9 Seoid fhar 8
% <9 Yolicic & A1, goied & A1 f[deed &1 &M T 81 SIY, S9b 916 99
fafeST a1 S99 Ml § W89 arall &1 o affd g9, S9d 8fer g Wawk
8l 9hd &l 89 Bl & godb WRASR 2, <ifhs SH@T dic Udh 81 8NN I8 el
8 W&dT f& MY &9 Tole o o A1 Y% & dIc &1 Sed 3R oy wfosy #
3T AT Hae & o3faR Pl YRGTT PR <l SAD oY qI-figls 9gda Ayl
I8 TI-II8TS 989 dcb URASR & B H 8] Sl Wb, 98 ID RSTA HogHR]
% B H IEAT ALY $9 YDHR B 98d WBIgd S dKd LAl Sl H ABR I8l qh
-3 8 &l 39 AWK & IAP Faw 1 59 W Igd fadl 9 & fdbar 21 4§
sOd foy AT & 9 Gewdl @1 980 g=Udle adl § b Ih] Sl BRI e
BT B, S8 T 38! a¥E W B fhar 8—aWRA9 &F a1 d9 &1 9sls 8l X&)
g, ofp IR U8 <cled B, This is the sum total of all the hon. Members of the
Committee. SAIIY § AHI BT Igd-Igd F4Tg odll g, ...(FAUM)...

#ft SRR™ e Y & A7l A T8 9

sft s werg @@ ggaTel 97 SN 70 WRYC &R 500 Hiex aren faww 2, @
T & [ afe dR-aR ol a1 I8 HM iR 3MAM 81 S, Fiife s9d Sl 984
IS I 8, g fdeex 2, aMr=ud: fehiced a3 T & $¥folt IMm=ad: Sl ST sl
BIAT 8 98 U drel ol W TGT 8141 81 {9l U1 oal & o R 81 9IS ugdl
1Y & 31 SITeI a7 3wt R 9T b #2) Sft e w2 O fb ol argel sdaT e
BN, ofdl: FRAR AR [T & §RT 81 8H $A®T qRT Hx g3l #-7 QT arver 8
{2010, 2020, 2025 Tb ARI-3M IS AT AT H Y Igd WHac [deT a9 S|

U 3R 3res! A9 8 [ 99 g9 99y 3R IS & 3iax HogHd o WIC TR
feQ {6 84 gdlcde ¥ U8 AeM Wl &, A1 I¥d 3faR AR a1 &, Ale fbl
fT = B SaR W grelr 81, 319 S9dT W 98] ¥9 Adhd 8, W fdosx 4 98
HHT IATHY IAD] Yellc DR QAT T8 @HR dgd §)1 oM, ol fhr o fob afer
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(51} a1fver \rerg &4 ]

g9 & 91 Plg [SBiec 3T & oI RIT 8T A2V SUD 3G G I BT (@i
BT U@L A1 {6 Afe &1 A & 3iax M| waq H§ BIg ¢ 8 A1 98 §R B
ST Wl 8, S & § Ui A PR &l T5l @i M § S o W pH-dpHT

AYHFIRT [Shae 9gd o) ¥ [GEdr & sy I¥d (G IR R[AR BT JH¥l

&1 81 TRy

ST PEl T 8 M R W@ BT dd) By UBR b [ddie 916 | I Bl
3 AR Ao ®F a7 § Y I8 81 39 GRT disl &) garet ar frmiur sxe arer aafe

D1 A T BT TSl 98 Ui A1 9% 99 (AT b1 oxg qehal &1 {3l ol § b
g fhdl TR & 9T A1 O d1al B favg T2l 2l

IR 3T $IIRY Adex BT WA S 2015 S o sod foram 2 fb afe a1
FIR IRRCE & T difery &1 wellc wxar & 1 S9d fofv < A1l Bl a8l
YN & 3GR Pel 1 Hel U8 JIAT BT BT EF1 81 Ayl 31 ol € b g
AR 91T BT B U A, S Wed & e ®, 9ad & 9l Wew sHdT |ule B
R2 21 8 Was § U 3resl 9 Aifdd g § e 941 8l § (P A 59 Q9
& PI-BIF H ST consumers &, 9 9 & URT BN & g6 9 AW B FfTad €
a1 AU ST9 provident fund 3R gratuity & HGTE WRIGT SIAT €, O S9®T YTeT
Pls HHANT 81 GHST Ahdl 8, SAH! el P AU IRIR & T9g Fhal B
% glea @1 fSa 81 20 89R 31 &1 81, SAG! Jg THsT H 7T Myl 98 HH
TEl T IPhdl & G BT T 8l 98 P J8l THSl & R S9H Y R a8
Bt bad builder ¥ I &8 F@HT B, A1 IFD B Bl Bls AW 781 2, FfF TR
I9P! I8 991 a9 et a1 9 e, sHeT udl A8, B9 W hF 98 I8 dI S, oI
qi 9¢ 9 Pedl © {6 S 921, S8l ke, 98f gl B, 89 B Wl I8 o, olfdhd
JA ! I8 98 DI [ W1 U1 g TN, Bl 91 Ael, ol ISy H BT B
ﬁwﬁ@ﬁmlW@Wé@consumers%%ﬁ’%ﬂiﬁmﬁgaﬁ?ﬁﬁ
g fdd o 2 'l

= 9 & Wy H § U SR a1 e aredl g 4 o A B8 T8l bl
3R P& Aol HE D &) G HI IS FAS H AR b 39 < P 3w YraR [l
2 3R HH-He) UraR| ASY H Ig® WA, AT ST qra” W gt ywifdd faam Qi
AR gIg 7 g9l A Ul 3R R 10 g9 B 16 [Heldl & b T8 BRI, 98 BRI ]
SIS, Al AT FART, Gy S8, Al AT FARIT, DIADIAT STRM, 37 Jra|
AfP WA 3 U B ... (FAAH)... IR | g, Ad-Td & <, 99 S8 &,
AP g9 W9 P X1 fHarl § a8 Hear A b gl Ak S g9 3 T8 a1,
Pl AW I Gd1d ¥ 81 N7 AR FeT 7 IUHET AR I8 Vaex 8, 59 Adex
& I & oY s Ade T 3R -1 el avs A I9d 31X AT dAdx 3B-3T
gSId S SIS & 1 99 wad foy # g: 9fifa & 9l 9ewl &1 g=ds odl §
3R Y AT I Jgd-98d g=Idla ol & 1P 3T 3ATq 3! diei-l Bl Jqar &l
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FPART Ao TR, 371l i1 I8 |1 AR 6 o9 gae] grar I 41 o off iR
AR #AT S S AT g ST R, 1 Y $9 91 Bl AN [P g9 R ¥ e 8Y
g1 U 19T create faml

sft TR AT (SR UR): SUAWIEE Sfl, delde BHST T dawg § o1l 59
B9 AN D1 Aclde BT 9T, A1 8 AN < 980 WA 5T [P AT consumers
A ST &Y IET 7, 98 7 8, i Uh i W @<t 8 8 oft {5 feft & qet %
T B DR &, a1 8X AfRT el o7 {6 ua e & M IR 7 & ... (FIIH). ..
21, uract Sifemr T2, e wee, diak 4 e g dEdl I S {5 s A 9d
ST AR BT & qo IR & @1 @R %8 81, A1 98 Hedl © [$ e H B 3R
e 81 918 a8 fhed ¥ HM HR BT 8l AT 78], b 8 AfRK B8 < & 84 {hew
H PM B ©, A1SS A B 8 ol WU B UBl gorll ST, W o S e
TC 39 <9 &I A9 fIoa 81 M7 3R 1t fasg W 81 Tl Ig 91a W 9t ©
{5 T consumers T BT TRIT, ST TRATI TS HI 8H ARN & U I8 | ART A<
g1 AIgs], Yex AYST A AN AN &, Sel THM A 9 U4 foram 1, offde st ao
ITPHT I R right 81 e, possession 8! AT TN, § AR-AR gH I8 & § AEM
& #31 Sft B VA1 &, A9 AT 1 BIc 9911 &, IEH consumers DI R
=g fiell ®El a1 7 81 f% QAT Consumer Court 81 STY, S U8l & Consumer
Courts U1 20 AT Uel BHT Nod UR Yeb JbaH! (AT AT, b A4l Tb IT JhaH
# Consumer Court ¥ ®I$ fofa TE1 g I8 20 Al U8 & qhaAT 8, S &
Consumer Court # f3T Tl 81 District Court | S Y, W State Consumer Court
H SR IS B T 3R I JHeH H ATS AP Bl decision el galll H A b
MY ¥ QW PN fb consumers &I interest ?ffii\‘fa ?%I oid 8H KIS IRT AT, a
[deS¥ P AT AT, Consumers D1 AT 2T, JARTT BT JAAT AT, H Y& H Hal
o1 & § ga®! R 81 IR <&l gl ifhd g4 $B ameie off, Fifh 59 R &
% W Ve 99 Y &1 BAR STR Uae H 4T real estate T bill 9T AT € 3MR a8 €
A < 81 319 F8l W g8 9 MY b T @I fodd STGT effective & AT HeR Bl
[T ST effective 81 T80 ARI TR AP I8 Hedll b 89 3UD] Y AN IR G,
B 3O RST ARBR Bl BT AN BA| I U JFARST A1 a1 &, b 9
Development Authority T T R B2

MY T feex @t 91 BE B E, Il &9 Sff pE ® O P 97 ey, e o
Regulatory Authority S9TTS &, ST A oTsHd o1, oifdh &I 1 I8 Fedl & & ar
B Development Authority P U Bl Q@( | Development Authority RIT I 31T
PAN? I Development Authority T FfIPR & T B SITE?

ABIGY, 3T ISl H ST fAfeTT 99 SIQe, a8 F1gST & AAMRST & Ui SIg
3T YT Regulatory Authority & T SITQINT? Ffdh $9 I A I Regulatory Authority
g 81 78, d9 dT Regulatory Authority &1 3MfIHR 81T, <ife fhr TveT ramRel
Pl fh IR IABR 31T 81 30 '8 IR Hel §f JARSIS & §19 fTBRT &1
TSI UaT 81 TR, A1 I8 9gd sl el sRml § @rg B ¥ qwl
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[#f1 "Rer aryarer]

T AT I [ § BT IS &, 98 I8 § & MY [esy S9! 79 E 8, 1 7P
ST %2 81 S AN Wile 99 I8 8, SIB1 a1 BN? 980 ¥ N1 o R wife g dedt
2l SBIM IUAT Wiie 39 four, IRan A T8 vler, sau WY J=2l o iR Sud §1g
get & | AN 89 o & U MM & IR PEd ® &y syl wew-fAfy &
T QY 89 &R S /M a1 91 fo €, Afhe gfe omu sH-ufafe €, safay
fosTell, Is@ MR 9+t & fov U 3Mud! o+ usil I8 Rdh ARl g 9w A8,
I8l R gAR N 1 &R |t 98 €, 99 as! 81 WA &1 Gfh 3 Wb AeR
STt =i & 9 32 €, 0 # wE’l 9 g gy il & 9l S @ # =@t 18
g, S Wil W #HM & U & 3R S9 AFGM] Bl Sdald B DI SHERT 87 AN
TR AT g 21 3FR &H N &1 I8 HM 8l H¥dl, dl 4 dic -1al <31, gafely aiel &
T W BH UB P BRI US I8T & b FEl d BIS Y, I T BI? ST SIH MY
e el Mifawe ft U BT & @Teft Ao a9y o arer &) fdeex w181 8, o

Wic 99 Y8l &, Wl Wi & 81 8, S9! I8 [SHaR] 41 81 & S dlar ¥ a¥idb
9 saey sifl, 98l & wie [Hl

gd St @ ® o & Qo 981 fFerfl, ur et & e L (=aue).. § oE
<81 o7 & 3y I\d for Wt 18 1o 991 ofl S 359 8 & Clause 2(q) ® 3md=
Completion Certificate 1 ST Hal 2 3R 2(2)(H ff Occupancy Certificate @1 9T Bl
gl SERR A1 1 A &F1 Alcthde AR 8, olfdbT $o Al 4 g § I Tdb 8
Afefthde AR &1 BAR Y SR 9<9 9 W1 Bad Completion Certificate &1 AT &,
Occupancy Certificate &l ART g1 W # 1 AT Iq=r 8Rfl? a1 1 2y ] ©)
I8 M A AR ST b o aF1 Afcihabed Hifg)

W, Th g1d I8 W g o b R bl & 9 9rd Udbs SE & iR 98
% U Ths SHIF WR B $© I9d &, 1 Sl 991 g3l B: Udhs Bl URAT 8, F
gg W1 S o oI ST 3fear 98 ©: Udhs S99 AT BN 98 S B aRd BY
R8T B, 98 ©: ($hS ST YIS {1 SIYI AT &1 A1 SQ? I8 91 87 AN+
HHST H AT Iotg ol I9 WHY UE 91 99 g ol [ o BT ) g8 FHiv ari
&, AT ey ) g8 [SfeSy sqmwm, San e s foram o, 9t few
DI T8I o1 SQ g8 Y T 81 1 A1SY b S BI-1 BT AR 8RN AR
DI-A1 T8 AT S

781G, fdeex & forg uE oft o © 1% orR @1 fafee 99 <& 8 ik 19 & &
39 ffeeT & Ta9 § BIs g5 T 918, Id R BN? §9% (o1 99 HY I8 91d
arrs off {6 1 d S Q-fogTs Tard s Ieit AT 81, d9 9% a8 S99 a9 A8l BY
FaHdl Bl W A A I8 S-RIEE &) 91 989 6T 8, $9dB] $B HH fBar S
el 19 I8 9 Aodae T d b 81 Ia1 o1, a9 349 i) U8 wer or fb o
B UGG BB A H STAT SN ...(HHT Bl 6., W T | BreARgd Hed

H, 8Y A & (7Y |oT B1 9 frdl g8 81 g AN O W S 1 %8 8§, S
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&Xh Bl Al BT PN ¢ I8 2l A W A MY 3= AN BT Ioll BT 3MfBR
S & & 1 o a9 H Big QRIe 81 2 VA1 & R8T & b 9l a5 B
SR ST DT UTIET 8T B 3MY SHH DI BT YdeTT Siel SIRIT, I A9 10
yfererd A7 15 URIRId BIsH @1 8, WBIsT BT Udh 30T 2o THISS $9¥ X@T 1T
g, Ul SUD! WA MY BIgd IW@ B &l HINYI R IAS g Hl 781 ol
g, d1 R 3MsHe o W ol S99 Bl faddd T8l §l olfdd, Yo A gaq1 HI
i1 ox < & Ae@ 93 5 dud vee dAdey g aRE 9 W L.L.(W @) '€,

%, # il WRA T A1l g8t IWT fF HH | BH 10-20 TR WiCH TG TS
g1 79 qeT {6 s+ wolcd i §9 MQ? A1 B8l T fH eled dead 991 fQy, olfdd
T Wi 81 21 39 g wee &) o Rfa 8—ug ad aife f § o1s e
WCT BT BM BRAN &, b ST A ST €, 39 HRU H§ Sl oWl g, 98 Pedl §
fb ®el W1 7 81 b I W Bl TWI-TWd, IR I Wee ddex UhaH J99
T, A Bl ART SHFMT 9 96 9T, ATTIRAT & A Uh Ghe 7 WSl g1 oIy,
RISRT & TR 7 @St & SMYI ...(aag Pt =h)...

W, TP R 919 & 6 onft fam &7 sefe wg i et ofll ... cawa &t &5d)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Now, Shri K. C.
Tyagi. ...(Interruptions)... Please, please.

sft T SpmETe: WR, § 99 WH IR @ g d e H (REeE g ®, dl
fPar &1 SHIF W1 O 81 75 &1 39 39 99 [Swgall &1 & dR A gl
el & W, § 59 9 b1 9w #Ral g|

st &. M. @rf: SIS 7By, 989 WSl A odR TS WIEd, Gl B Bl
& 419 H I8 ¥ YT a1a {9 ST § g9 [y # YD g=ydle dRell g A1
g1, Volde HHST & S dARAA ©, SHD! [Igdl BT, STDH! Fool-idl BT AR 9 TH AW
IR &, g9® oY Wl I97d! IR HRAT AT8dl &, Td TR 89 S1 dalde B
& AN B, ST 38T 91 e 8l 997 Ul

R, # R sad 4 g, a8 I9d g &1 &l § AP Bfied d59 F g
...(TAHT)....

st N9 AT 3T 7 fSeR 9 2

sft & <ft. wri: &, § R 9 W g, § 9R < 9 W g H9 st fewed TE
forar, gafery amy g2 Rxed 7 ol

WR, T FIAT H I gU S AN €, § AR Sl W HeAl daredl § (5 I8 blg
AH! Fadr 81 8l eHd bived o § el €Y uifafcda 9eis €, as on
today, ST [SSTaT BRIGAT o1, I Uifdicha glaclave o1, Sl & ds® R o™
A, o= W, UG H I8dT A7, STBT WIF AT gl N 3 o forn 8, =y amy

I QT dTel P8l &1 $P U AT SIond &l IS-9S WIdl A1 P da b GRIA
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[ &. <. <]

gIP SISl IR R8d 81 99 & i Rt gdia 8, 39 Th b1 W 99 o N,
J 99 5P U9l TR B 3 Biol 9 RIS [siid &1 U g91 AffheR {efr ok 39
e} MHRTATEIE & g1 T9ahR i, e S wR &) g+ ®ars 39 fiosd &1 o
&l 98 wistl, S d9 R gt arell 9 8l 8RT o, 98 I9d (e & anl |
BR T 20 A1 & 916 |1 98 g & b AW [doek A AP U< 8] B G|
9 9 Q¥ BT TR a9 T FER &1 I Ol 9] DI I, 98 I Qe Yoie &
3eHl B gdid ATl 22 A I 98 GHaHT A 8l &) A A1 YgT gaAT IMSTrare
BT S AT TIBR SR &, Sab! at wars oft, Saa o <1 89 s |9ar § W
TTRIRIR & 3G} &1 I8 Al SR A7l A1 39 &id 9 e daral 9 emue 3iR
B S BT S WA AT ®, 39% fory # qaReae ft &9 @Edr € <9 9iE,
S AdeH & AWM H AP &I GAT & 6 g9 U ST Regulatory Authority
991 R2 ©, SUD! qHY AW ARG T el gs ¢l H aredl g & 59 qobad| 31 s
41 T 81 a1 I8 fS¥e SuTaT A SU1&T B: Aol § §AI& 81 oY, Rifh I (R
Plg I el e

R, S ARI ST Aol 81 g9 SATGT q8] Hedl ol # A1 g9d! Il B b
fore @t gam g Afhd MR S a9 & i €, 4 ®5 a7 91 ddells A 2 21 J8f
ST unplanned regulation &, T8 IAHT TSN 21 o1 havoc H 98 ATl A HHT 1
adl, SI d9S e} H g3l IS [y BT Blall HRQ! bl Ao o7 b sl bl
JATRST F — H R 3% IfeRIMT 8 P a1 3R § Ied A& &I U AR §,
S A HT 1 arsdl § b ARl SiREIS 5% SISl W &, to whom you call
colonizers. SBIM dg RATG B & F1gw B T g §1 WEHH A8 g1 &3
A AR BT A gsd B T8I 81 Plg TR U 81 BN, oS ol Aol BRI A1 59h
oY geo! g9 &1 a8 1 gfd Sl X RIeH &1 Fa1a &, 9ga IR 2eR) H... J9s
P IR A T # B W SR Ry 9l 59 9\ g8l W) A8l 21 L. (Fag). .
TS 9184, MY UIw 95 T Bl $99% I8f focexy RT-aam 81 ax W8l fdeex oiel 8l
SRR Al AT ofl, w9 drdl Gl ofl, I8l fegeama # @ ffeex &€l € and, in
Mumbai, it is very significant, Sgd ! @Idl Bl SH AHA AP Y RH BT I
BN b 25 e Tee iRl TR # Bl 59 9HY O 89R dRIs WUV b
s R 9, ...(agagm)... M 316 €8 B A1 96E 91 US §, By W8GR T8l gl
319 9 Arbe # g9 |1 T 51 gd ), 3ud He A ) wIbx, AW Y M9 A-d A
T oI &1 AP HE H I AR 5B d16 9 We H IR gH I © Al ol U
BRT YRT I[E71, 9T ANgEl, Jex Y], R MaEre, T8 gai weled el gy,
Afhd Bls WG el A2l 81 Y Sl 34T d8T s R¥b 2, 98 W 39¢ §Ig
AR NN, SHd! I § INfig AT §1 97 gH/E <xdl L..(FHT @Y Ed)... TP Bl
Jdbs H W M I G-I 81 410

Sl fheH & g9 PATDR &, Sl [hbe dlel 8, S ABR Bl 8, AR Igd
g 8, g Biel o fSU & g YRl g9 Foie | W84 8, A |l gl Fwoie |
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gl S8Vl g9 I8 W Wifdoq fhr & 6 R fheq aret &, fhde aradi & a1 9rf)
AR AR $ g0 Fa ok dER &@r #’db JbH WRiad & (Y AW 3R drerd
feT SIrgN, S9 HareRT B W Fon & MAST H AR S a1ey, i Sd AW
BT 3[OT SIS BT TN 3R I8 |4 4 8 fbar 1 8 a1 |i S8 8 fear?

sfielt ST 9= (STR URRN): A $HE 2 © S[o] SKHI bl
sft . . @t 3 w3 IR ST yea 7L
sfiaeht S/ g=Ee: Sy S El B Ul AR Add 22

st & @t @rf: § w8 <@ € & Qesd &1 a1 ufrer &9, ...(@age)... 3™
g8 Sfl, ...(ALIM)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Your time is running out.

...(Interruptions)... Your time is running out. ...(Interruptions)...

ot &. M. <Al AT FHE B TN (I ¥R, T8 ST &[S o
& forg ik TS TIeR & oy At and promoted by a good Chairman of the Select

Commiuttee.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, today I stand before the
House to discuss the Real Estate Bill. In my opinion, the real estate sector constitutes
as the most important building block of a nation, as it provides infrastructure and
housing for a better life to all the people residing in the country. However, in our
country, a specific law, stating the duties and rights of buyers and promoters involved
in the real estate sector, has been largely left unaddressed. Though the consumer in
our country could avail the remedies available under the civil, criminal and consumer
laws against these players, yet these remedies are not broad enough to address all the
issues and concerns of the buyers and consumers of real estate. This situation has
led to gross mismanagement and unprofessionalism in the field of real estate, wherein
the project developers indulge in tactics of deliberate delays and other wrongdoing.
In order to address these issues, the Real Estate (Regulation and Development) Bill
was introduced in the Rajya Sabha in 2013. It was later referred to the Standing
Committee and then to the Select Committee. Both these Committees have submitted
their reports. The Bill, as it stands today, regulates transactions between buyers
and promoters of residential real estate projects. It establishes State-level regulatory
authorities, called the Real Estate Regulatory Authorities (RERAs). The promoters
need to be registered with the RERAs. They cannot book or offer their projects for
sale without registering. The real estate agents, dealing in these projects, also need
to register with the RERAs. On registration, the promoter must upload the details

of the project on their website.
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Sir, the Bill also contains the penalty provisions. In case, the promoter fails to
register the property, he may be penalized up to 10 per cent of the estimated cost
of the project. Failure to do this, despite orders issued by the RERA, will lead to
imprisonment up to three years. He will have to also pay 5 per cent of the estimated
cost of the project if he violates any other provisions of the Act. However, Sir,

there are some grey areas in this Bill which I would like to point out clause-wise.

Clause 3(2)(a), which relates to the registration of real estate project, of the
original Bill mandated that registration was not necessary where the area of the land
proposed to be developed does not exceed 1000 square metres or the number of
apartments proposed to be developed does not exceed 12. Sir, the Select Committee
reduced this to 500 square metres and 8 apartments, and power was given to the
appropriate Government to reduce the threshold from 500 square metres and 8
apartments. Sir, it is pertinent to mention that if this clause is passed, then it may
lead to the exclusion of middle class or poor class who are vulnerable to a higher

rate from the promoters.

Sir, secondly, as per Clause 4(2)(1)(d), the original Bill puts a positive obligation
on the promoter to put 50 per cent funds, as notified, in a separate bank account
for construction work. Sir, it does not take into account the fact that there might
be different situations in different States wherein the cost of land may be higher

than the cost of construction.

Sir, Clause 5(2) in the original Bill stated that if the application of the promoter
to register is not accepted or rejected in 15 days, then the project shall be deemed
to be registered. The Committee recommended that this period be extended to 30
days. Sir, I have to say that the said clause can be subjected to abuse as there might
be a lot of instances that the authorities might not be able to register a promoter

project due to overburden of work.

Sir, Clause 7(1)(a) states the revocation of registration. The original Bill included
'wilful default' on the part of the promoter to do anything under the Act will lead
to revocation of the registration. The panel had recommended that the word 'wilful'
be deleted from the definition. However, Sir, the recommendation of the panel to
delete 'wilful' 1s meritorious. At the same time, the recommendation tilts the balance
in favour of the buyer and against the promoter. The promoter is now strictly
liable under the Bill for any default. ...(7ime-bill rings)... By deleting the word 'wilful'
from the definition, the promoter is now liable also in a case where he may have
acted in good faith. The aforesaid recommendation would equally establish a balance

between the right of the buyer as well as that of an honest promoter.
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Lastly, Sir, this Bill does not include anything about the sanctioning authorities.
For example, even if a project is completed and there is a delay in seeking a
completion certificate from the local authority or there is a delay in obtaining
electrical and water connections, the project cannot be offered for possession to the
buyers on time. For this purpose, Sir, rules and recommendations to the sanctioning

authorities have to be incorporated in the Bill.
With this, Sir, I rest my case supporting the Bill. Thank you.

SHRI A.-W. RABI BERNARD (Tamil Nadu): Hon. Vice-Chairman, Sir, I rise to
oppose the Real Estate (Regulation and Development) Bill, 2015.

At the outset, I would like to clarify that we must protect the consumer. We
must strengthen, empower the home buyer, particularly, those who are buying their
first home, for whom that home is a life-time dream. But how can we accept a Bill
which eats into the already limited powers of the States? That is why, All India
Anna Dravida Munnetra Kazhagam, our leader, hon. Chief Minister, Puratchi Thalaivi

Amma, categorically oppose this Bill in toto. ...(Interruptions)...
DR. K. P. RAMALINGAM: You don't want any regulations.

SHRI A.W. RABI BERNARD: No, let me finish. The Real Estate (Regulation
and Development) Bill, 2015 per se relates to land, which is a State List subject
under the Seventh Schedule of the Constitution. Strictly speaking, it is within the
legislative competence of the State Legislature and not the Union Parliament. The
Government of India seems to be introducing this Bill under the residuary powers
vested with it. It would have been better had this been sent as a model Bill to the

States, with States enacting their own Bill to regulate the real estate sector.

In the definition of the Bill, 'company' is defined as 'something to include a
developmental authority or any public authority established by the Government in this
behalf under any law for the time being in force'. Similarly, the term 'promoter' is
defined to include 'any developmental authority or any other public body in respect
of allottees of buildings or apartments, as the case may be, constructed by such
authority or body on land owned by them or placed under their disposal by the
Government or plots owned by such authority or body or placed at their disposal
by the Government.' It includes cooperative housing societies too. This Bill would
bring Government agencies, like the Tamil Nadu Slum Clearance Board, the Tamil
Nadu Housing Board, the Police Housing Corporation, Cooperative Housing Societies,
etc., under the purview of this Act. The Government agencies should be kept out
of the purview of the Act since the Government is responsible for the construction

and will protect the interests of the consumers.
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Sir, Section 3 provides for prior registration of real estate projects with a real
estate regulatory authority and talks about the area and number of apartments. The
power to modify and threshold the limit should vest with the State Government and
should not be appropriated by the Central Government.

Sir, the Bill involves the competent authority to complete the remaining
developmental works. This is practically impossible. Revocation of registration should
be followed by appropriate criminal and fine/compensation against the promoter. The
competent authority or the Government cannot step in at this stage to complete the
project. I do not know how a few individuals getting together to buy a flat can
complete a project without any prior experience or expertise. I am afraid, this Bill
will result in making homes and flats more expensive in India. Affordability would
be affected because of the various new, additional costs. There are many agencies
already existing in the country to regulate the real estate sector. Why one more
agency? This would make the projects longer and hidden costs would increase. This
should not drive out genuine, small-time marginal developers. The genuine, small-time,
marginal developer is the man who is providing affordable housing to the common
Indian. T am really afraid, as a result of this Bill, that sector will get eliminated

and only MNCs would exist.

To sum up, Sir, our stand is, the Bill is not strictly within the legislative
competence of the Central Government. The Bill casts undue responsibilities and
takes away the freedom of the State Government and the competent authorities. We

oppose the Bill in toto.

#ft w1 Srelt (SR Uawn): HElRY, AU o 59 HAe@qyl [9EId W Al B
i1 far, s9b fg H Yd 980 YHIYSR & H (AT Ul I 1 984 PARI
HraTEc] ST BT HAT 3TaT HRAT g, N 59 J5ayyl [{d W) die & (g g
IBESIEI

4fP q-wa1 [A9us a2 & IWg AN & Y 9gd &1 Agwyul f[ag9ud § iR
29 fdad & SuHERl 3Rk Wl & fau @avery B T §, 9oy gAR! Uil 59
et 1 qui wu & HAT BRAT &1 H U a1 SR HEAT argd B 59 [A9ud B
WRBRI DI Igd USel AN AT AT IS FaT I8 I8 [A99% ygel A WRBR U™
HRAT i, dT MG BRIST AN Bl A1 8- e Ibd o 3R BRIST NI 3= A1
g% IS4 ¥ FIoa o1 wehd

SUGHIIE ABled, H QX1 RFIERTI & A1, <8 & PRIS] ANl & ddlg 81 DI
I SAIY P8 BT &, Rifh M R o H Al [ o ADhe! & Sl Bl <8
S A IO R HRER Jg-399 RIb F Bl @1 8l TR 89 R W Bl BISHY
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Hae TTHRIR & 8l 29 o, dI 89kl fdcesl ¥ WReN), IR-WHRT S ) g9
o1 ST, AP, THM TADHR AT AHST WIMUT FR W] 8 3R N A Py
T SATET &1 H SIRCHE ANl &1 ASIQR] BT BIRIGT ISR §U, 31U+ HBI, GhlT

B JoT B 3B Bl

SUNHIETE] HElGY, 3Sl I8 81 %8l 2 & fdeex IR # onar g, SFi9 @iied
g 3R 91 AP, g I, I8i b (& QA1 =1 U HRarg Sl g R adl
g 3R AT PRI WR T HBI, Gl bl da- P (g AT, SRIGRI, AT,
BIfS™, 9%1 & SIRU A a9 g 9 W YOR-TOR &HRdl © b 39 3neH) ST
$9% 39 TR & UG H 3 Sl & R YR H U1 ABR AP, b1 b BRI el
gl @3 Gl a6 SUHIGRH BT T A IS 9a AT g A frerdn g ok T &)
U1 (HeTeT 81 91 9 91 B YT SIPRT & 6 ARgl YT 3791 997 f[dessi &
URT BT g & 3R SRAIG 8l g ol W 99 G Bl a1 I8 © 1P N aH AHT
P IEx [JeeR AP, GHIH I B dRIGT DRl 2, 99 d-Ia bl a8 HHI YR T8
HRAT 2 AR 96 § IHT-THT TR TG & S IIIhY a8 SUMIGIR I Sarar U«
A DRAT 81 T PR SUATKIRA & WY I dlell $9 JSUe Dl b Pl Y&
B2 BAR AW iR |1 By A5dqUl AT &, o] 39 98 # enfier g9 o,
SN A & fTeg 99T U ¥aAT R eesl & RIdh dis SsIicddd dRdls BTl
(T Bt G, FHI-AY R o] & §RI ABM-GHA] & GEI Bl I@M DI
TSRS UfshaT 1 b BT Bls S SUTT Aok e 31 8T Bl

SUHIEIE HEIGY, Ala Dlg SUAIKI AYT §RT b [HY TY ABM AT GBI Bl
T & R 9B Wl U, 1 S I 999 e B dls Wy 59 9o §
TE1 & T WRPR IYATEIRI & 96 20 & oIy P S BT I BT [TaR
Gl 87 A T2 S, oy sweT favaR § guie s

SUGHIRIE HEIGd, WX By GId &, [ofe H AP A1eqd F TRBR DI o1 qrsdl
gl O 6 89R o¥ ¥ g1 daTe § IRIF AR BI SEral e HRdl 8, dfh Id
MR & oIy &g TRHR A1 o B IWHR AT [{ees] & 99 S s 79 71 B
..(THT B "), H BRI I8 Hed1 d18dl g (&b Sl W 9a= AT 7B 3Mfe I
g, STH ¥ U [FIeed drere H 9ad A1 T o b IR AN B [FRed o Bl
UG STRx M1 A1Vl VT 81 %87 © & ss-9¢ 99 aTet ficex 9r8x 4 omd & 3iR
BN, IR-WRBRT S Wilghr gol-gs1 [QAfcei sara) 78 wiad 4 99 o 8
3R TR SART 81 HAAT I S 21 W AR ¥ Jad §RT 8T S (AT BT BIal
g, o foa &) <P &1 THRRR a-vd IReR AR a1 fdeex fasiid a=d &,

A & 9N Pl AHBR! AT 81 Bl 2

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much.
#ft e ol 39 TP H ITP! AP 3R SR o Bl BIg AT Toi

gl
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much. Now,
Shri Ritabrata Banerjee.

#ft g1 orcht: H WRBR A TE Wl AR HE (6 (HAM BT T SHH TR HpT
1 B IT &, ST U HD [bAr DI Ul {rern anzyl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Shri Ritabrata Banerjee. Nothing

else will go on record. Please start Mr. Banerjee.
#ft TIHpE Irel): *
SHRI RITABRATA BANERJEE (West Bengal): Sir, my time has started.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You start. Your time has started.
#ft TIHpE Irel): *

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Munquad Ali, nothing is

going on record. Mr. Ritabrata Banerjee, please start. ...(Inferruptions)...

SHRI RITABRATA BANERIJEE: Sir, if somebody is speaking, how can I start?

...(Interruptions)...
#ft pre orcht: *

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): It is not going on record.

...(Interruptions)...

SHRI RITABRATA BANERJEE: He is going on, how can I speak?

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please understand. This Bill
has to be concluded by 4.00 p.m. ...(Interruptions)... Time allotted is only two hours.

Please cooperate. ...(Interruptions)...
#ft pre orcht: *

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): There is no meaning in
speaking when it is not going on record. ...(Inferruptions)... There are seven, eight
more speakers and the time is very limited. Kindly understand, please cooperate.

...(Interruptions)... You have conveyed what you wanted to say. Now, Mr. Banerjee.

SHRI RITABRATA BANERJEE: Mr. Vice-Chairman, Sir, I thank you for giving
me the opportunity. I will request you not to ring the bell, I will strictly adhere

to time.

* Not recorded.
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Sir, first of all, on behalf of my Party, I stand here to support this Bill with
some concerns which T will raise here. Sir, the need of a regulatory authority in the
real estate sector was there in the country for long. Sir, I want to place on record
like my esteemed colleagues in the select Committee have done. ...(Inferruptions)...
Bhai Sahab, please.

Sir, the role of the Chairman, respected Shri Anil Madhav Dave, was utmost
democratic. He had accommodated all our views and I want to place on record that
it was a pleasure to work under his stewardship. It was really a pleasure to work in
such a democratic environment, which he created. Now, he had already mentioned
when he was speaking about the pain, agony and frustration of the consumers. We
also heard the same when they appeared before the Committee when we visited
different cities. Precisely, this is a very important legislation that needs to be passed.
Now, I would like to share some concerns. Sir, we have given a dissent note and

three suggestions were there. One of the suggestions have been taken on board.

The definition of 'allottee’ needs to be improved. In any Conveyance Deed, a
vendor who agrees to sell and the purchaser who agrees to purchase, both have a
legal role to play. In the definition of ‘allottee’ in the Bill, there is no mention of
any party called 'a person who agrees to purchase' or 'a seller who agrees to sell'.
Therefore, for the necessary correction which needs to be made, the definition of
‘allottee’ should be more complete to remove any possible misinterpretation. Sir,
currently, the Bill excludes land below 500 square metres or apartments with eight
or fewer units from its purview. The provision would result in the exclusion of bulk
of the urban, middle and lower class homebuyers from the protection of the Bill
Sir, these homebuyers are the most vulnerable to exploitation by developers and real
estate agents. Therefore, there should be no minimum size for plot; there should be
no minimum number of apartments in a project. All projects should be brought under

the purview of the Bill in the interest of all the homebuyers and to protect them.

Sir, let me come to another point, which was also raised by Madam Selja, about
non-discriminatory clause. This is a very vital point. As far as we are concerned, we,
Bengali people, cannot live without fish in both the meals. But there are cases where
this discrimination is there. It was reported in the newspaper and in the media that
somebody had been attacked in an apartment while they were cooking non-vegetarian
items. So, this non-discrimination clause should be added to the function and duties
of the promoter in the following manner, and, I quote, "shall not discriminate on
the basis of age, caste, creed, ethnicity, food preferences, gender, language, marital
status, nationality, region of origin, religion or sexual orientation, while transacting

with the potential allottee".
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Now, Sir, I want to mention that the provision relating to seventy per cent funds
has already been taken on board, and, I thank the Government for that. I believe that
these concerns of ours will also be looked into by the Government. Now, Sir, when
the cradles of civilization started developing, when people had started living in a
civilized society, the craving of a home had started from that time. It continues from
time immemorial. As Mr. Dave is here, we have been going to various cities with
the Select Committee. Not only the interaction in the Committee, I had the privilege
of interacting with him in different spheres, from literature to culture. Although my
politics is diametrically opposite to him, I want to take this opportunity because
he was mentioning the pain of the people who were coming. The consumers were
coming and telling about that I just want to take the opportunity, Sir, to quote
Tagore. In one of his very famous poem Dui Bigha Jomi, Tagore speaks about a
person who has been ousted from his land, ousted from his house in a false case.
He has been evicted from his hard-earned house. He was roaming around. So, Tagore

in that poem mentioned:

And so I became a mendicant's assistant and followed him everywhere Visiting
shrines that were memorable and seeing sights that were fair. But no matter whether
I climbed high peaks or reached a remote river bend. The thing I could never forget
night or day was my little plot of land ! And so I traversed country fairs, fields,
and roads for fifteen years or so Until homesickness made me feel to my country

once more I must go.

I thought as I went: motherland Bengal-l bow to you lovinglyl Your exquisite
riverbanks and gentle winds will surely revive me. T'll thrill at skies kissing dust
swirling up from wide open fields, 1'll seek in the sylvan shade of a tiny village
an abode of perfect bliss. Bengal's shaded ponds will be calm and comforting to
see And surely I'll delight at sweet village belles carrying water home daily. such

thoughts of my motherland made me sad and tears welled up in me.

For years, I have been wandering. After 15-16 years I came back to my home,
to my land. T see my house, I see mother Nature, I see mother Bengal. My eyes
are filled with tears for my land. Let the dream, dream of having our own roof be
protected. Let that dream live and, once again, by supporting the Bill, I conclude.
Thank you, Sir.

SHRI A. U. SINGH DEO (Odisha): Thank you very much, Sir. IR HF
1 St W9 B B8 b &l AR GARAA, 1 41 §d A8 I, I SART BHS! B
PRIATE! BI TSI AW dRe ¥ hede [Hal g1l 9gd A [&&pd glx 9 & 3iax
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3 Fbl €1 H da WOl QR 37YAT HINU[ AT Bl Naturally, we support this
Bill. Tt is long overdue. It should have come much earlier. There should be a one
window clearance for these projects for the kind of corruption that goes into; it
probably adds 4 per cent to the project cost as estimated. So, one window clearance

1S very necessary because this cost is passed on to the consumer.

Secondly, Sir, the real estate agents should be registered with the Authority. There
is absolutely no accountability, no control on them. Government has ignored certain
models of eliminating agents. JSIRTd AT HEIRTSC Hieed ¥, mandate that upon 20 per

cent of the payment, registration of property must be done and stamp duty must be
paid. WX, 3R 20 RS & 915 %Rﬂ%@'ﬁld 8l ST © < then the agent cannot sell
the property to ten other people falsely. I& FIol #=l Sff diley o fF 20 wele
Uc & 9iq IORST BRIBR BT 30 F of 3¢, DRI Sl ole 8, 98 sUd! AR
SHTE & §9 Ad| The Bill does not define the qualifications of a real estate agent.

Therefore, anyone with muscle power, local influence can be registered to become a

real estate agent. There should be a professional body in the country certifying the
real estate agents. WX, 3MY" &SI 3BT Pl fh escrow & U, 70 per cent of the
builders fund tie-up ®X f&TUI He can divert 30 per cent of the funds. § 3MUA UE
ST A1E {6 a1 98 U8l 30 IRAT B SRAT B FHhAl § AT 70 Wée fAfeeT o
AR ARE 30 T SIS HR Ahdl 87 s VW fdesd &, S Ugdl 81 30 T_™ie
divert X oid & IR I FR 441 9 Io1 Uy, a1 9 s 8T 9141 3R consumers
U 81 X8 ST 391eTT Kindly 39 $9®T consider B b M= ST first 70 TRAT B
Fscrow Account & STdlT %\r, g fafeeT d g last 30 URUC Gl SHUN-3YN divert
B STEl o S A1e, o S Al ... (9T Bl Edh...

TR, SeIRAY, HATST | registration education programmes deld &1 9X, AT

g1 991 &1, 91T I am moving fast. There is a growing problem of environmental
clearances. 304 d9s # W 8§ AR Hg IaIRI 4 BT o1 & I9s 3R W )
marsh lands ff, lake beds ff, apartment blocks develop gl g ok I problems 3T
T|€—| Uh U] TS 3 T Sir, due to Delhi's Okhla Bird Sanctuary more than 3 lakh
home buyers were affected by the NGT's order that projects within 10 KMs radius

of the sanctuary could not be given completion certificate and over 21,000 buyers
could not take possession of the completed houses. 3FR NGT &I clearance dIf2y,
dl Ul @7 J8! ofl? Why not before the project starts? Why should the consumer
suffer? We need to put this in proper perspective. I hope the Minister has noted

down my points. ...(7ime-bell rings)... Please give me two minutes.

Only one point on structural stability. I[SIXT< | earthquake g3, ST EK%Q[ fafee™a
ql WY IE TS, vIel [Afce, I9 Ryl S et St 9 81, 89 dr 500 Ired
P &b 3G Y2 8, S9h! gl <ITTI Who will protect these millions of poor
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peoples' homes which keep falling every day? They have no money to get structural
clearances. The architects cheat them. They build houses for themselves. If they are
unable to get structural clearances, the Government should provide for them so that

structural inputs can be put into the buildings, and small homes don't get disturbed.

One last point. IR, #1 W U Wle foar o1l H AMYD] AU PHEFT a1 8T g
1990s H faeelt # #7 Ua weie forn o 59 &6 98 fa T, g9 N S RE o,
SUP 916 IR-UME T die QU Y1 &) Aret 916 U1 o T {5 DT clearances T8l
off, gAY Jed1 AT Y| 59F a5 8 GUM dIc o 3ifex & b anus! so- &
o arfey, sa-1 sexve e a1feul S ficex &1 WA U, O 98 d-rel § daT
RS Ot fRUTT § 319 consumers T T protection T3, MY I8 TG

Sir, I have a lot of things to say, but I have no time. I hope the hon. Minister

will take into account my suggestions. I totally support the Bill.

SHRI PRAFUL PATEL (Maharashtra): The time is very short. So, I will very
briefly speak. Most of my colleagues have spoken and mentioned the problems; and
I also share my experience. One day I was landing at Mumbai airport. One loader
came and met me. ..(Interruptions).. Yes, I am supporting the Bill. A loader from Air
India came and met me at the airport. He said, "I had booked a flat and T had put
all my life's savings and it was not coming through. It was a listed company." He
asked me, "Can you help me? Listed company and carries a big name." But nobody
could solve that problem. The intention of the Bill is noble and honourable. T think
starting from Kumari Selja to Venkaiahji, and, of course, to Anil Daveji a lot of
credit has been given. Everybody needs to be complimented. Why has this become
very important? Lands have become very expensive. Why lands have become very
expensive? Because cities do not have infrastructure. Everybody wants to congregate
only in the centre of town so that commuting or going around becomes easy.
Venkaiahji, the Urban Development Minister, what he needs to think is to open up
the land mass. Why is the Mumbai city congested? It has become the epicentre of
all the problems. Builders have started from Mumbai to Delhi and then spread across
the country. If lands become easy to access, then, this problem can be solved. In
Mumbai everybody wants to be in a particular belt. Anilbhai, you know it. When
Navi Mumbai was made, there was no railway; there was just one road. If there had
been more openness, if more infrastructure had been created, people would have gone
further ahead. If you could go forty kilometers out of Delhi in an hour without any
difficulty, you would certainly be opening up more land area, reducing the cost of
land, making land more affordable and, therefore, the problems that are associated
with shortage of land would be reduced and so would the problems caused because

of the construction industry.
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Sir, there are many things that need to be done. Standards have to be defined
Standards are just not there. Today, everybody promises Italian marble, granite or
something else, but things are different when you actually go there. So, how much
of that is being addressed by virtue of this Bill needs to be seen. Some standards
have been mentioned, but how many problems would be addressed because of that
needs to be seen. Simply saying that there would be prosecution, this or that would
happen, would not solve any problem. Leaving too many powers of regulation in
the hands of authorities would, on the contrary, be a deterrent. So, a fine balance
needs to be struck. Of course, serial offenders, people who have done something
wrong, need to be taken to task. Every time, just showing the fear of arrest would

not solve the problems of people or improve standards.

Most importantly, Sir, municipal clearances, clearances from the State Government,
environmental clearances, etc.,, take an abnormally long time. This has been the
constant complaint of the construction industry. Mr. Jairam Ramesh complicated the
problem. He didn't help the problem. Anyway, there are many such fine examples we
have. But we need to speed up clearances, make things easier and not complicate
them. Take any construction over fifty crores. Sir, let us say an old building is to
be brought down and rebuilt again and the cost is X 50 crores. Where is a new
environmental clearance needed for that? It is within the municipal limits. What
environmental clearance is needed there? To check whether water has been provided,
it is the municipal corporation which is supposed to look into that. To check whether
drainage is there, the municipal corporation is supposed to looked into it. What is
the Ministry of Environment, sitting in Delhi or in Mumbai or in any city, going
to look into? That, of course, is Mr. Jairam Ramesh's legacy, which we are all
continuing with. But, please, get rid of such archaic procedures and come up with
something which is more clearly defined, which has more sustainability, something
which i1s more implementable and has practicability. These are also some of the
major issues which have afflicted the construction industry. These problems are, then,
ultimately passed on to the poor flat-buyer. Sir, what Mr. Naresh Agrawal said is
absolutely relevant. Now, 75 to 80 per cent of the new business is plotting. We are
only talking about urban areas. In every village, there is a plot-wala who sells plots
to poor, unsuspecting people. NA g3l g a1 el 3T, IUDT PIs approved lay-out &
a1 el 8, 98 f\ S H S17dT 8, residential zone ® 37T B, S W AN BT Q@A
H SRR Eﬁ?ﬁl 3T T no-development zone ¥ ff ST wiie §9 3o %I EXNl Y
IR 1 a978 ¥ TP unsuspecting TEHT ATST I ART THRITRAT I S 8T 8

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Yes. That is a very good

point.
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sft upeet e 59 9 & AT A UF AW YN g8 21 We support this
Bill fully. It i1s a good beginning, but I am sure, as you rightly said in your speech
o AT oI dTel aNl H gEH AT ERI-8RI BIBI FHR & S 3R 8 AR
SUHIGT & U 39T R BRI WO Y S A7 ded & € P W WeR ol '
3R & IR & R 4R &d 81 918yl SANT HI A1 98 370! &, these are noble
ideas, but they will have to be implemented on the ground. Sorry, my friend, Mr.

Jairam, I didn't mean to become personal, but the fact is, certain legacies have to

be changed and problems have to be eradicated.
Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Now, Shri Rajeev

Chandrasekhar. Mr. Rajeeve, you have got only three minutes, please.

SHRI RAJEEV CHANDRASEKHAR (Karnataka): No. No discrimination, Sir.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): It is 13 minutes for Others.

Please start. ...(Interruptions)...

SHRI RAJEEV CHANDRASEKHAR: Sir, thank you for letting me speak today.
This Bill is probably the most important pro-consumer and structural reform legislation
that this Government has introduced in Parliament in recent times. It seeks to protect
thousands and millions of home consumers in the real estate sector. Let us make
no bones about this — it also targets unscrupulous builders and, therefore, it is
no surprise that this Bill has been opposed tooth and nail by some builders. So, I
congratulate the Minister and I congratulate the Government for standing firmly and
solidly on this Bill.

Sir, contrary to conventional wisdom, this Bill is not anti-business. It only seeks
to formally enshrine consumer rights and builder obligations in law and it boosts
the Industry by creating a framework of competition, efficiency and investments for
the sector. Sir, as other colleagues of mine, I was also privileged to serve in the
Select Committee under the Chairmanship of Anil Madhav Daveji, which worked
extensively on this Bill and through the entire summer of 2015 we had extensive
consultations with various stakeholders. One reality of the real estate sector is
very, very clear that house owners and house buyers are helpless and victims in
front of the might of the builder lobby and the builder industry. They are victims
of delayed delivery, poor quality, illegal constructions, fraud, etc. Consumers were
having to organize themselves and go through expensive timeconsuming litigation
just to get any relief at all from the builder. Sir, it was a David vs. Goliath battle
with the Goliath winning every time. It is this Bill, Sir, that will change the
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balance from the Goliaths to a more even one where the small Davids and small
consumers have a better chance at holding builders accountable to the contracts that
they have signed and the promises that they have made. Sir, I will not go into
the detailed minutiae of the Bill because my colleagues have done that already.
But, let me summarize what the Bill does. The Bill creates rights for consumers,
obligations for builders. It analysis those who wviolate their obligation and creates
an independent institutional framework of a Real Estate Regulatory Authority
and an Appellate Tribunal that can fast track any dispute that arises between the
consumer and the builder. Sir, this Bill is also good for investors because it brings
orders and rules to the chaotic real estate sector which has many fly-by-night
operators which we must get rid of. It also ensure that builders have to now focus
on quality, customer loyalty as attributes around which their business is build and
not just fixing local authorities and getting plan approvals by bribes. It also puts the
onus on builders to start marketing projects after all approvals are received, reducing

the volatility and risk to consumers.

Sir, let me end by saying two paragraphs. Just give me time. Sir, this Bill is a
good beginning to reform the real estate sector. I personally, as Seljaji said, would
not have liked to be hard coded into the law many of the things that are in the
law and I would have left it to the independent regulator and the regulations but
the lack of credibility of our regulatory institutions is clearly causing a trust deficit
that forces these issues like the minimum size into the law. The Bill is a first step
and I am sure the Bill will evolve and improve. I also hope, as Praful bhai said,
that State Governments start reforming and making simpler and more transparent
the process of building planned approvals, land concession and the whole process
that 1s currently so complex and corrupt. I hope, Sir, that Venkaiahji, after this Bill
1s passed, would appoint good clean regulators and put the focus on building good
effective institution and capacity building in this area. I would urge the Minister to
pay attention to this area in the aftermath of passing the Bill. Sir, let's not legislate

and forget as is the case with most laws. Thank you, Sir. Jai Hind.

sft faora STarEvaTd TSt (FERI): IR, AT 31 bad uid Fee & 99y &
g1 Aaon Sft, 9 Sft, sifa St iR et WS, 39 GR AR A W A # S 91
off a1 ART a1 I8 Hel 81 a1 § ATUHT AR gl

TR, g 3Tl |l U8 91 99 W T8l of W8l & % 7' o Qe o w8, 59
e HogHR DI YIcde DHRA I ATH HIEGFT 2l ST SAR] AT UH], FeDH! Th Bl
Horr BT ® 6 TR eeH! 3 ax Ao arfevl 98 'R A [, U8 udl el aa
€T Bl We! 91 U8 & % M 919 DI HM 8 H ofd &, dl 9P o1y 3nua! fafem
FAREST & §1a H F ST ISl 8, PRURYE & g1 H ST gsdl & a1 3= AN
COIRTIT & A1EIH W ST Usdl 81 T 3T AT Bls Abfod a1 Adhd & b 9
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Jpfrod ot T 9 99 f[Je) fFed 81 8k 97 fd<! faerRa & e 98 w9 o+
% 916 I8 IifcHCH! U Bl 31 Q2 HH A HH AT gcraed il 3T gleld
I8 8l T 8 fd gRg & ey AT $B ToR ol ©, 91 98 d&M B SH
BN, Wl &I SFIF 8Rfl, Bl 3R dM & oy omRferd ®1 gs SFH 81 59 9RY
SHIFI R Y Heoll BR (o1l Il & A1 fhar =1 81 I8 a1 b J5s &1 &f 78l
g, 9N JEMRI & 3<% I8 914 §s ol dedl 9aTdl SWREFR &I 8, albe dRT S
SHRCTAR 8, 98 ®el ok &l el o 81 ¢l a1 § I8 arem & 59 9d & areH
q T8 S HogHR 8, 9] W UIcae [Ha1 STl TS STeT-31e ORE & SIRIBR 3
21 39 RTER H W 89 JIN Q< © STSI-37elT a1l W 3] JHIIT Sl &1 a1 99
VAT T 8 fh 39 9T Ao &1 59 9 9 &9 a1 911 a1fevl 39¢ 3} Udh
goie dig H 3fdT 81 98 Sl yoic & 99 Uoie &l Ul 78H YWDl gKil &, Iuh! H
WO BT A1feVl S9d! Hl g% €19 § AT a8y, dife goic |l Bl 3 | Adl
A W TSR BT 91 Bal, THUAY &1 91 Hall 3T I8 Rl 98l B, ST I
SIBT BT T 8l ¢d? IAD AGX HIURIA 1 ST 8, I8 Ul o Al 8, faoief)
T Ohdl gl s W 29 & S8l IR SABT oTeRd 81 81 SR Taafe 8 947 Jal
g Al B! AT HHl 2, FafIc] dold &I YIfas T8l 21 3s REMR & 3iax
B HEIM & oiaR Ud e a9 R8T 81 §98 & 3fax |l 81 1 BRI IWBR gdD
3faR Al &5 & IR H YRR R Y81 82 9l VAl o[l & (& S5 99 Al &l
Al $Ud 3fex & g1 SHT A1Vl A1 &1 91 IS4l & ol ATHR 8, 3T BT
39 9 & {59 TR A UIcde BRA a1 87 ARG & AGX 6T 94T 9 81 &
A ITP] ITe! fhAT B, TIT MY I9P] 30D AGX ST B BT UIGH= ol 38
27 I8 WY U 919 & SN & # WA a1fvl Ay g Wiy 39d 36X S B R
Il AN B, I8 SUD 3GR I7UAT AT wuAT AT g3 22 dbAT I, RT B
MY IADBT QUIFIC a1 § b fhad1 ART U1 Q¥ & Uiolaed & 3fax o goll
2, 9l BT {1 U1 RN 8ol &, I Uigde Hulri &I, Afwmrd Frofl smafy &1
fhaT U1 & g3 © ok Suwiadl foraat U 59 Wiolaci § oW gal 8, SiT a1eRk
e & 3rdy famior & oY o o7 %e1 ® A1 T o S <& 27 1 sad) anft d@
g8l R BR f&ar r & ar el & W 82 oSl VY givided Us 8¢ & 4 a9-ad,
USE-Ugs Al A AN Bl 'R el (Al TSl U8l db slei 81 gwg H, o H, Al
# 5 e & AN 77 SUF 3fEx MAHEAT X ofl, R I8 N & o) T8l f&a
9T 2l 59 | & AeH W g M Uh GRARK BRAT e b BH 4 $H
S IAGY T FART ST 18T fh sfcmfcd ToiRRRIST & gy g a1zl
S ST & A1 [Jesd 8, AP BR-ER FHT DI SawhDd] T8l B ATl AT
feed, UIfAfeRRIT 3R |RIbe 1 AT TR g1 &, g8 el alegl QT 3P et
SIS 8, ST 3TT-3TelT B el &1 <ifes Siat A€ &1 &M & a8t < urct
S AN &, T8I 99 eIl PR M R ol G VA1 el 8 (6 I8 Y g9 afax
ggd 91 WM &, W1 §R B S A1yl Heled, 3d § SRRHC Bl il J&s 5
3fey MIST Tav &1 ST defs 3T, AFE & 3G AMT g1AT &, 31d S I8 WA & IR
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H g B, 5 WRI A B BRI Uil A 5 JbR I ToR3IGTS B I8 87
R TET I AMBAR B SFHER ST & S8l 3748 HH Yo 81 8l Od a8 BH IH
BIT & S¥I 9T S9B! IId SAT Y| S8 99T WRGR R Bl 82 Sl sigsufgar
g9 81 €, SAPI 3MMY I ) A=l 91 v7 22 foT ufafed 3 e ggcdl on & &1 H
I8 AT [ MRIR 3MUh! e & da H &1 SIMT IS 3R ST ARBR 3R Bl
WRGBR G Bl B B a9y Afead ve aier 91 g I21 a8 WY g1 9=
f R 3Rt s B F81 8Nl U8 fha+r shidea 8, SHGT <@AT TSI
ST STAWR &S9P advertisements 3T I8 8, TT I IR § Tl 82 39 916 9 59
YHR & advertisements 81 & TG TR §9P ATA-AY 3MYHT Ig U SIR HRAT
IS fF SM S 91 Fel 8, a7 98 HRUC URAT BT 1, a2 a8 fdocy TRar &
I SSRT BI B, 99 UBR A T dIRTl MY Iwd § & 9e # fafedem e g,
DI b AR AN O &, RS B FRM ®1 e &ar S 81 H A g 6 S
Tped Ucd WIS 1 I Hel 8, 9 I Bl 4T &I IRGY 3R I8 ofs db AW Bl Sl
P IMTAT ol B, S 3fay WBR &I & o1 a1fey & 98 <t o 9 7, 395
A | a7 81 IET 21 Y 9 IHd € e WY ot e} 3@ Bl *ft & Wy #

THIWA Xl Egl ERZEI

SHRI ANIL DESAI (Maharashtra): Sir, I rise to support and welcome the Real
Estate (Regulation and Development) Bill, 2013 as it is a pioneering initiative to protect
the interests of consumers, to promote fair play in real estate transactions and to ensure
timely executions of the projects. I was a Member of the Select Committee which
toured many cities in the country and all the concerned stakeholders were consulted
while drafting the legislation. Very effective inputs were there from all the sides, be it
the consumers, the Co-operative Housing Societies or Builders' Associations, including
Asociations like the CREDAI. These people also came out with their suggestions.
The local authorities were there. The State Administrations were there. And they
really gave very useful inputs which were necessary to draft this legislation, which
i1s going to be a very important legislation in the times to come. All along, the real
estate housing sector, as it was known to the common people, was one-sided, totally
guarded, totally effected by the builders/developers because consumers, as such, had
no role to say, despite booking of the flat or booking of the dwelling and shelling
out the money from his side. Whatever the builder or the developer used to give, the
consumer had to be satisfied with. Whatever were his policies or whatever were the
shortcomings, and even if the consumer was to take it to the court for some justice, it
never came his way because it was the might and it was the soleness of the builders'
monopoly that was existing all along. I think, now, everything has been addressed
in a proper way. No doubt, consumers, being at the centrestage, his protective rights
and his interests have been taken care of This needed to be done and it has been

done very fairly. At the same time, the interests and the rightful things which were
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portrayed by the other side, or, the arguments which came from the other side
also, have been addressed as builders are also at the centrestage, because without
developers or builders, the real estate would not exist. So both sides have been taken
due care of, and a very comprehensive Bill has been drafted which will really serve

the people, the consumers.

Sir, right from the beginning, when the builders are coming out with their project,
the registration of their project is necessary. Seventy per cent of the amount, which
they collect in the project, is to be deposited, and there will be details shown about
how they are charging the consumers. In this Bill, due care has been taken of another
aspect. We have seen in urban cities where investors used to play some kind of a
spoiler role in the projects, that is, because of their blocking of flats in their societies
or dwellings, the prices used to go up, or, builders jack up the prices and, ultimately,
the consumers had to suffer. So, here, that thing also has been taken care of, and if
an investor, exceeds his investment, beyond a certain limit, then, he is to be treated
as a promoter. So, these are the things. The main thing, which was not available
until now, that is, the Dispute Settlement Mechanism, has also been put in place.
This Bill, which works as a regulator, may have some deficiencies or drawbacks,
but in the times to come, as the Bill progresses and as the time progresses, there

will be a lot many amendments and a lot many changes being passed.

One last thing, Sir. The Bill has been hanging-in-the-balance over trivial issues.
Now, considering the things which are happening in Mumbai, like, the Adarsh Housing
Society Scam, which is at the prosecution stage, I am sure, with the passage of the
Bill, some more scams, which have occurred in the city like Mumbai or anywhere
else, will come to light; that the perpetrators of the crimes will be taken to task; that
they will be nailed and the consumer will be relieved. 1 think this is a very good
step which will ensure that the Prime Minister's ambitious programme of 'Housing
for All' by 2022, will also be served through this Bill.

PROF. M. V. RAJEEV GOWDA (Karanataka): Sir, in the olden days, you had
to save your entire life earnings before you could purchase a house. Then, housing
mortgages were introduced. This allowed the whole industry to get transformed. It
allowed white money to come in. It allowed people to invest in apartments with
their second paycheck. This kind of revolutionary impact is something that this Bill
will also have. It sets up a regulatory framework which ensures that the asymmetry
of information between builders and buyers is removed. It ensures that the imbalance
of power between builders and buyers is also removed. I must also compliment the

Government for having gone beyond the work that we had put in. We had focussed
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only on the residential sector. This has also included the commercial sector. In both
the sectors, as we clean up, bringing transparency and ensuring a variety of penalties
and frameworks, we will see that this sector will boom. And, as construction has

such a multiplier impact, we will see the economic benefit tremendously.

Sir, I want to support many of the things that Seljaji has said. First of all, I
want to compliment her for thinking about this Bill originally. Ajay Makenji took it
forward. The Select Committee under Shri Dave took it forward and now Venkaiahji
has managed to introduce it and get it through. Sir, there are a few other issues that
we need to pay attention to. The very, very crucial aspect that this Bill's functioning
hinges on, is actually at the State level, how the Real Estate Regulatory Authority
and the Appellate Tribunal actually function. Therefore, since there will be a lot of
variation across the States, across the country, I would urge upon the Urban Development
Minister to please pay attention to one key issue. You can go as a Ministry much
beyond your mandate, create technology solutions, create model codes, create all kinds
of other mechanisms that you can share with every State Government to ensure that
there is uniformity across the country in terms of Real Estate Regulatory Authorities
Appellate Tribunals and their functioning. If you can do that, then, this transparent
move will make a huge difference. I would also point out, Sir, that this move to
make it 70 per cent is something to be commended, but I join Seljaji, Ritabrataji and
others in saying that the poorest of the poor are left out of the ambit of this because
you have that limit of 500 square metres or eight apartments and below. So, those
are the people who are desperately in need of help, who will be exploited, and their
disadvantaged situation will be taken advantage of We will have to find ways either

in the future, or otherwise, to extend help to all of them.

The last point I want to make, Sir, is about the anti-discrimination clause. I
have actually moved an amendment. There are numerous stories of discrimination,
whether it is for non-vegetarians, people of different sexual preferences, whether
it 1s people of different languages, regional origin, foreigners, whoever they may
be, and this is something that we should now allow, that violates the principle of
equality that is enshrined in our Constitution. And while that provision may be
there in the Constitution, it i1s important to reiterate it, to spell out numerous other
features that require protection under the law. So, Sir, I urge upon the Minister — it
doesn't take much time to pass an amended Bill in the Lok Sabha — accept this
amendment, incorporate it and strengthen anti-discrimination. I am sure you are not
for discrimination. Let us see whether that is, indeed, the case. Thank you very

much, Sir. I commend this Bill for passing.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Shri D. Raja. He is not present.
Shri Ananda Bhaskar Rapolu.
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sft ST WRGY I (ST AT SUAHEIE HBled, 99 Bl S« UTed
BT 8, 99 U8 Q@ o 2 6 g9 31 7 8, 98 MR 81 &R SEd U AT
Il I8 AMEN DI Y& Bl U 8l

Respected Vice-Chairman, Sir, way back in 1974, in the United States of America
got this enactment, the Real Estate Settlement Procedures Act. After 42 years, we
are now going to enact in India. The proud, renowned Telugu veteran is piloting
the Bill. He is also overseeing the issues of Parliamentary Affairs. Predominantly, it
means reconciliatory measures. It is visible in his efforts through this Bill that the
process of conciliation and reconciliation from that side has begun. Our Congress
Vice-President in recent times was regularly receiving a number of delegations of
homebuyers and with our 2013 Bill itself Congress and UPA are wedded and dedicated
to the cause of home buyers. We have to look at the fact that the predominantly
rural India is having 40 crore population in urban demography. Out of them, your
Real Estate Bill is going to cater, with your restriction of space, only to 10 per cent
of 40 crore people which comes to 4 crore. If you remove that clause, 20 per cent
more population will be added and about 12 crore people of the urban demography

of India will be served by this enactment.

The regulatory authority and the appellate tribunals are order of the day throughout
our nation. But, in reality, establishment of commissions, authorities, appellate tribunals

and equipping and providing them the required human resources is a tragedy.

Hon. Urban Development Minister shall ensure to have a closer interaction
with the State Governments, taking the example from the Federal Act of the USA,
to enact in their own way, if they are required to do, and ensure the State level
regulator as well as the tribunal. Only then our purpose will serve and will cater

to the needs of the gated community which is coming up.

The Real Estate Regulatory Authority shall have a very closer coordination with
urban municipal bodies, urban town planning bodies, urban development authorities,
pollution boards, water and sewage boards in cosmopolitan and metropolitan cities.
Only then it can serve the purpose. Keeping these factors in view, this beginning
shall ensure to enlarge the enactment and serve the cosmopolitan and metropolitan
India.

Thank you.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much. Now,
Mr. Ramdas Athwale. Not Present. Now, Mr. Minister.

SHRI K. RAHMAN KHAN (Karnataka): Sir, I only wish to make one point.
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Sir, I am not participating in the debate. But, before the hon. Minister replies,
I wish to seek a clarification. This Bill is applicable to on-going projects. Now,
after registration, if a project is on-going and if the Act applies retrospectively,
then in the Bill the sale is 'carpet area’, but the builder would have sold as
'super-built area' earlier i.e., before this Act come into force. Now, there will be
an anomaly whether it applies to 'super-built' area which he has already sold in
an on-going project, or, 'carpet area.' This clarification is needed. Otherwise, there

will be confusion. Thank you.

SHRI BAISHNAB PARIDA (Odisha): Sir, I only wish to make a single point.
The real estate business in our country has become an effective way to make black
money into white money. To check this, what provision the hon. Minister put in this
Bill. Whether Bill is an amnesty to them or is it to check such things?

Thank you.

SHRI JAIRAM RAMESH: Sir, I have a small request to the hon. Minister
in his other capacity — as Minister of Parliamentary Affairs. Everybody has paid
tribute to Mr. Anil Dave as Chairman of the Select Committee. The hon. Minister
has referred to the valuable recommendations of the Standing Committees and the
Select Committees. I request him to ensure that all Bills that are introduced by
his Government go through some Committee or the other — whether it is Select
Committee or Standing Committee or whatever Committee it may be. Let it go through
a Committee. Please, adopt this principle to all the legislation. Even though you

may declare some legislation as Money Bills, let them go through some Committee.
So, I request the hon. Minister to please take note of this. Thank you.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Mr. Minister.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I have to seek a

clarification.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, no. Everyone will start

asking clarifications.
SHRI A. NAVANEETHAKRISHNAN: Sir, no, no. It is very vital, according to me.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Everything is vital.
SHRI A. NAVANEETHAKRISHNAN: Sir, wait, wait.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No; I cannot wait. Mr. Minister,

please. You cannot ask me to wait. If you want to seek clarification, seek that.



492 Government [RAJYA SABHA] Bill

SHRI A. NAVANEETHAKRISHNAN: Sir, my point is regarding compounding
of offences. Clause 70 of the Select Committee Bill reads as follows. It says,
"Notwithstanding anything contained in the Code of Criminal Procedure, 1973, if any
person is punished with imprisonment under this Act, the punishment may, either
before or after the institution of the prosecution, be compounded by the court on
such terms and conditions on payment of such sums as may be prescribed.’ Sir, this

is defective. It is illogical too.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Enough. Please conclude.

SHRI A. NAVANEETHAKRISHNAN: Wait please. Clause 60, introduced by the

Government reads only about... ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Your Members have spoken

about 1t.

SHRI A. NAVANEETHAKRISHNAN: What is this, Sir? I want to bring justice
to me! The poor people, the offences punishable under Clause 51 ...(Inferruptions)...

Only one Clause is mentioned here whereas Clause 51 to ...(Inferruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Are you speaking on the Bill?

Now, Mr. Minister to speak. Nothing else will go on record.
SHRI A. NAVANEETHAKRISHNAN: *

SHRI M. VENKAIAH NAIDU: Mr. Vice-Chairman, Sir, before I start responding
to the Bill, T would first like to respond to my dear friend, Shri Jairam Ramesh. He
said, “Please refer every Bill to some Committee or Standing Committee or Select
Committee.” T have no problem whatsoever. I can give a solemn assurance that if
the House functions regularly, if the Bills are allowed to be discussed and passed, 1
have no problem at all. All of us can come to that understanding. In the last week
or ten days, we are having a very positive atmosphere, a very good atmosphere and

a constructive atmosphere. ...(Interruptions)... 1 am just coming to that.

SHRI JAIRAM RAMESH: You can make Mr. Dave the Chairman of all

Committees! ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, if the suggestion given by Shri Jairam Ramesh
is acceptable to all of his friends on that side also, I will be more than happy because
many of the Bills are referred to Standing Committees; a Standing Committee is a
Committee of both the Houses, Lok Sabha as well as Rajya Sabha. Then, after that
also, we are referring some of the Bills to Select Committee. That has to be revisited

keeping in view the time factor. I am not making any comment against anybody.

* Not recorded.
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Secondly, once the Standing Committee clears a Bill, the Government of the
day, you are all aware, need not be bound by whatever that Standing Committee
says. Here, for example, the Select Committee made certain recommendations. I have
improved upon that Select Committee recommendations also. I have gone beyond a
point by raising it up to 70 per cent. Let us have a healthy precedent. Definitely,
the Government believes in discussing every issue during the Session and, before
that, in the Standing Committee also. Unless there is an extraordinary situation, we
should not resort to bypassing the Standing Committee, and I do agree on that. If
there is something special, there has to be a joint/Select Committee only in rarest
of the rare cases. But, at the same time, if I have to follow that principle, whatever
is agreed upon by the Standing Committee or the Select Committee, that has to be
honoured and it should not be stalled in Parliament. This has to be agreed to by one
and all. If that is agreed, then I have no problem and I will be more than happy.

I understand the spirit of the suggestion given by Shri Jairam Ramesh.

Another thing is about the basic issue raised by Naresh Agrawalji and also by
my friend from AIADMK about the legislative competence of the Parliament. Sir, I
have already explained in the beginning itself that the Constitution clearly gives power
to Parliament to enact laws in such cases. The Law Department’s opinion also has
confirmed it. The Attorney General also has opined that the Parliament is competent
enough to legislate on this very important issue. That is my response to my friends
in AIADMK and also to Shri Naresh Agrawal. Please understand the rationale. As
you yourself were saying, a lot of things are happening in the reality sector and that

is why the Government brought this Bill. Please understand that and try to cooperate.

There is an important made by Seljaji about reducing the area below 500 sqft.
Earlier, you are all aware, it was 1,000 sqft. and 12 apartments. Now, I have brought
it down to 500 and 8. I would like to bring to the notice of the House that States
have the power to reduce even below 500 sqgft. also. The threshold of 8 apartments
also can be brought down. In this very Bill itself, this power is given to the States.
Let us leave it to the wisdom of the States. Depending on the situation, they will
decide. The situation is different in Mumbai; the situation is different in Karnataka;
the situation is different in my town, Nellore. So that is why we have left it. Under

the Clause 3 (2A) proviso, it is clearly mentioned.

Another important point made by Seljaji and my friend Shri Rajeev Gowda is
about the discrimination provision. I do agree that there are certain instances that have
come to our notice through the media. But, at the same time, the Constitution is very

clear. Article 15 of the Constitution provides for protection against any discrimination,
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religion, region, sex, whatever it is. Discrimination is totally not allowed. There are

remedies also available. Simply reiterating it through another amendment, I don't think,
will serve any additional purpose. Except as the Minister, I can say it and we can

provide that in the rules also.

KUMARI SELJA: Sir, if the hon. Minister could put it in the rules, that would

be very nice.

SHRI M. VENKAIAH NAIDU: Okay, Madam. Firstly, I am reiterating that no
discrimination can be allowed on the basis of religion, region, caste, creed or sex,
whatever it is, or on the food habits also. You can have restrictions within your house
as to what you want to eat and what you don't want to eat. But at the same time
you can't force others also. But if some such things are happening, I am reiterating

that we are clearly against any discrimination.

Secondly, we will consider including it in the rules while making the rules. This

is about the important aspects made by...

KUMARI SELJA: Sir, I am sorry. Sir, I know, it may seem as if I am
interrupting you. Sir, again 1 urge upon the hon. Minister f&:fl Y TRg & &1 R’
AT 3R | BIC d9h & ANl &, e I8 500 HIeR dreil e Hl g1 of o Sk
SIEESIESIRCIR IRl

SHRI M. VENKAIAH NAIDU: Madam, I understand the spirit of your suggestion

but there are practical problems also. That is why earlier it was put 1,000 and 12,

then I am bringing it to 500 and eight. Once we will start implementing it, any
time you can bring the change. Moreover, it has attracted my personal attention also.
I, myself, has insisted that the power has to be given to the States. At the end of
the day, we are dealing with the local bodies and also with the States. Let there be

some flexibility given to the States. That is my response to this issue.

Then, there is the issue regarding single window or early clearances — I am
talking about the major issues. I am not going one by one. I have the list of all the
speakers' names and also the points they have made. I can recall all of them, but that
will take time. One of the important factors that was made was, what about the other
side. You are giving all the restrictions, putting time limits and all. Even for tribunals
also, for appellate authority also, you are fixing the time. Earlier it was 90 days,
now it is 60 days only. What people are asking me is: What about the permissions?
You people delay permissions for months and years together, and then you are
trying to fix the responsibility on us. So, this also, the Government has taken very

seriously. We held consultations with the States also.
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(MR. DEPUTY CHAIRMAN in the Chair)

Now, in the "Housing for All" programme, which is an important programme
of the Government, we have made it very clear that there has to be single window
clearance but at the same time, you cannot prescribe it yourself because permissions/
approvals are, again, in the federal system, with the local bodies. But at the same
time, through incentives and disincentives, through the reforms which I am promoting
in the Amrut Scheme and Smart City Scheme and House for all Scheme, I am

insisting that this approval has to be there.

Mr. Deputy Chairman, Sir, I have also held a meeting with six of my colleagues;
Civil Awviation Minister, Consumer Affairs Minister, Environment Minister, Defence
Minister, Culture Minister. As per Culture Ministry, if you want to construct something--
somebody was mentioning about the NGT order saying that around Chilka Lake, within
these many kilometers, you cannot do anything — and if there is any archaelogical
monument there, up to some area, it is totally prohibited. Nobody knows. Then you
have to come to Delhi. If the Civil Aviation Department wants to construct a building

in Hyderabad or Thiruvananthapuram, you have to come to Delhi for the project and all.

I am happy to inform you, Sir, that all these things are taken care of. Now, the
Ministers, after having exhaustive discussions, have almost come to some conclusions
with regard to single window approval by various Ministries, automation of such
systems, setting up of nodal agencies and Empowered Committees. For example, in
Civil Aviation, colour coded zoning maps of 13 major airports are available online.
If you want to apply, within that you can file an affidavit and then, go ahead with
your construction. Nobody needs to take any permission. Tomorrow, if you go wrong,
then your building is liable to be demolished. It is like self-certification. I hope that
Prafulji will also appreciate this because he has worked as Civil Aviation Minister.
Automated NOC Approval System on Height Clearance Operations are issued on
6th January this year. We worked on that for the last six months. Then, the Culture
Ministry notified the on-line NOC process on 5th February, and helped APP Heritage
Byelaws. This is also through that BUWAN. You can locate where you are from that
restricted and protected area. You can file a self-certification, and then you can go
ahead also. That also has been decided.

The third one is defence; review of Ammunition Storage Policy. The Defence
Minister instructed all his local area commanders to share the restricted zone details
with the municipal bodies. We are not putting that on the website because it is a
security related matter. But they are being shared by the local area commanders
with the local municipalities so that they can go ahead. Hyderabad, for example, has
had a practical problem. The cantonment is within the Hyderabad city. You cannot

construct any building without...
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SHRI PRAFUL PATEL: Pune and Bangalore also.

SHRI M. VENKAIAH NAIDU: Pune also has similar situation. Bengaluru is
there. There are other cities also. There also, the Defence Minister was kind enough
to have detailed discussions. Initially, there was some resistance, naturally, because
of security reasons. At the end of it, the Defence Ministry also is reviewing the
Ammunition Storage Policy. Then, they are going to share the restricted zone details
with the municipal bodies. Also, these permissions are going to be given for four
Defence Airports by April, 2016. So, these details will be made available also for

the major cities which we mentioned.

Then, with regard to Model Building Byelaws being finalized by the Ministry
in consultation with the Ministry of Environment and Forest, that has become a big
issue in this country. Environment is a big issue. My friend, Mr. Jairam Ramesh, is
smiling. I do agree, we played with nature, and the nature is playing with us. So,
we have to protect the nature. But, at the same time, in the name of nature, you
cannot stop everything. And for everything, people have to come all the way, and
then wait here for months and days together and all. That is why I took up this
issue with my friend, Shri Prakash Javadekar, who was so bold enough, and had
extensive consultations, and certain things like defence and high tension lines, he
has excluded also. They are in the interest of the country. The high tension lines
go from one region to another region and all. So, certain things he exempted. Other
things also, he has simplified. Now, after consultation for six times together, the
Ministry of Environment and Forests also has come to certain conclusions. They are
shared with my Ministry. Both of them together are shortly going to come. And I
am going to review that Model Building Byelaws in consultation with the Ministry
of Environment and Forests. The Ministry of Environment and Forests has put a
condition, 'that we are ready to close our eyes provided the conditions being put
are adopted by the States, including the municipal bodies for giving permission'.
Then, this permission can be given to the municipality rather than Coimbatore
Municipality coming to Delhi. But, at the same time, the conditions are very strict,
and they have to be followed. For any wviolation, action has to be taken. So, that
much understanding and undertaking they want from those bodies. We are in touch

with the States. States are also favourably inclined for that.

Then, the National Building Code 2015 finalized after incorporating Ministry
of Urban Development's Model Building Byelaws. For example, C&D, construction
and demolition material, if you want to reuse it also, you have to really modify the
National Building Code. That has been done, and I am thankful to the Consumer

Affairs Minister, Shri Ram Vilas Paswan to...
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SHRI PRAFUL PATEL: Sir, just one minute. You mentioned about environment.
I raised that issue specifically about environment concerns. Sir, in India, in city
after city, you are going to see reconstruction taking place. An old building will be
demolished and new building will come up. This is not a new feature. If you are
going to seek environmental clearance for each and every reconstruction project within
a municipal limit, it is not going to help. I understand that certain large projects need
to be cleared environmentally, but every single building, above X 50 crores, if it has
to go even not to the Central Government but even to the State Government or to
the local authority, it should be left best to the municipal authorities to determine

whether they are able to provide water or drainage or other functions.

SHRI M. VENKAIAH NAIDU: Sir, we are moving in that direction. For re-
construction or re-development of the existing buildings, I do not think that they will
need to come to the Ministry of Environment. It has to be left to the local bodies.

We are already discussion that issue. That will be taken care of.

With regard to the multiplicity of permissions, under regulations, that issue has
also been raised. Shri Naresh Agrawal says that we have a regulation here, we have
the Noida Development Authority. The development authorities are for land use
permission of projects. Whereas, the regulatory body is to see whether the agreement
reached between the seller and the buyer is being implemented or not; whether the
conditions, which have been prescribed, are being followed or not; whether the offer
made to the people is being respected or not. That is the duty of the regulatory
body. I do not think there is any conflict between this body and that body. I want

to make this very clear.

Then, the hon. Member, Shri Rajeev Chandrasekhar, has said that this Bill will
promote efficiency and would enhance competition; it is not anti-business. Let me
also make it very clear that the Government's policy is to encourage private people
also in a very big way. And, we are happy that they are also playing an important
role. They are also equal partners in the development of the country. But they have
to follow certain regulations. If they want to enhance their credibility, they will have
to fulfill the conditions that they themselves announce. As someone was saying, they
come out with very attractive brochures. They make good advertisements, sometimes
supported by some icons. But if you do not fulfill the promises that you have made,
it is an offence. That is why the provision of punishment is there. The Government
do not want to harass anybody. Why should I harass any builder? Some of my
friends say that a provision of sending them to jail has been made as if they commit
a very big crime. Cheating the people is also a crime, number one. Secondly, who
are the people who are being cheated? These are ordinary people. And, if these

ordinary people, who have saved throughout their life, are taken for a ride, then,
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somebody has to come to their rescue. That is why, initially there is a warning. Then,

there is a penalty. Thirdly, if you are a willful defaulter and are continuously violating
the orders given by Appellate Authority, then, comes the provision of punishment of

three years, etc. This perception is wrong that somebody would be sent to jail straightway.

The Bill also takes care of both plots and flats because the real estate includes

flat sale as well as the plot sale also.

Then, a point was raised that all permissions have to be taken beforehand. After
construction, someone may say that this is not there, that is not there. Such things
have to be discouraged. That is why, we are saying that before commencing the
project, they are supposed to obtain all these permission. If they do not do it, then,

they will be held responsible and will be taken to task.

Hon. Member, Shri Ritabrata Banerjee, has asked about the definition of 'allottee’.
An exhaustive definition has been provided under section 2(d). The other points,

raised by him, have already been covered.

Then, a point was raised how people are fleeced through false advertisements.
This aspect has also been taken care of. False advertisements also come under the
purview of the Bill. The people indulging in such activities will also be penalized.

Action can be taken against them also. That is quite clear.

Then, a point was raised about the definition of 'promoter'. All Government
agencies, including my own PSU, will have to register. There is no way out because
it is an agreement between two people. If you say something, you have to honour it.
Whether it is my Ministry's organization or any other organization, if they want to
sell, they will have to register themselves. The Government should lead from the front
and set an example. That is why, I do not think that any Government will ask for
exempting the Government-run agencies. The Government-run agencies must be more
pro-active, more answerable and more accountable than the private people because you
are a Government and you are running on public money. That is why I quoted the
example of an American civil airlines. I didn't name Air India because I don't want
to discourage the national carrier because the response you see here on something
happening is, “SiI &% §_§, SAd oy 84 We B1” — only one sentence. Nothing else
is offered even for a delay of three hours, four hours, five hours and sometimes
even for cancellation of flights also. ...(Inferruptions)... If the developer leaves the
project half way, then what? Clause 8 provides that the association of allottees has
the first right of refusal, and its only then would the authority try and get the project
completed by some other manner. There may be various practical problems also. If

somebody leaves the project in between, then the authority can also step in.
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Then, with regard to the Development Authority versus Real Estate Development
Regulatory Authority, the Bill provides that the promoter must first take all approvals
from the Development Authority. Then only can he register with this Authority and
only after the promoter registers the project with the authority, the promoter can sell
it to the public. Before that, he is prohibited from selling it. Development Authorities
such as NOIDA or HUDA, PUDA, DDA, etc., all have their powers. No, we are not

encroaching on the powers of the Urban Development Authorities of various States.

Then, the Real Estate Regulation Authority shall come into picture after getting
permissions only. It shall register the promoters and regulate the sale, purchase of
real estate and check whether the local authority has given them the permission or

not. Then only will the project be registered. Then only will he be allowed to sell.

Daveji, of course, has done a great job with the cooperation of the Members. He
also spoke elaborately. He emphasized the importance of the carpet area. Consumer
would know what he or she is paying for. That is the issue. Some people will say,
'Sir, 1t will put difficulties and all that'. It need not. 'The cost will go up.' Some
people are saying, 'If you say carpet area, the cost will go up'. The consumer will be
knowing what is the cost. Be fair and then say, 'If the carpet area is this, this is my
rate’. If he agrees, then he will purchase. If he does not agree, he will not purchase.

I don't think there is any problem with regard to clear definition of carpet area.

Structure defect liability was earlier two years, if there is a structural defect.
Now, the liability has been increased to five years. The promoter is duty bound to
take care of the structural liability, if any. That stringent thing has been brought
in because we have the experience also of what happened in Chennai with regard
to some buildings which have collapsed earlier also, and then there is the recent
episode of Chennai floods, as some of our friends were mentioning. Sir, floods,
of course, is one of the nature's fury. There is sudden heavy rain; second, certain
dams were full and water has to be released, but then there was a third one also.
When I went around Chennai city after the heavy floods, a lot of people told me,
'Sir, these unauthorized encroachments, unauthorized constructions, have added to
our problems'. This is what a large number of people have said. But this can be
checked not by Real Estate Development Regulatory Authority. It can be checked
by the local Development Authority and Urban local body. So, we have to sensitize
those bodies. As an Urban Development Minister, I have a responsibility also. After
Chennai floods, I had an internal discussion within my Ministry, and we are now
in the process of sending guidelines to the States also with the experience in mind

of what has happened in Chennai in the recent past.
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Then with regard to clause 3, clause 3 provides for registration in phases also.
The developer can register in phases because, at a time, he may not be able to
go for the entire project. The Bill does not overtake or override the provisions of
the Urban Development Act or even the Apartment Ownership Act of any State.
There are laws. Their laws will stand. The Bill recognizes this distinction and
defines local authority in clause 2(c). Plots are covered under the Bill, as I have
explained. Completion certificate or occupational certificate are defined separately.
It has been said, 'Resolve disputes in six months'. Dispute resolution is also
provided. Tyagi said, you resolve a dispute in six months. The Bill provides to
resolve the disputes in sixty days, Tyagiji. ...(Interruptions)... He also talked about
misleading advertisements. The Bill punishes misleading advertisements, under Clause
12. The Bill also provides for promotional measures with grading of projects,
grading of parameters, in Clause 3(2)(b). Clause 3(2) provides for use of appropriate

construction material and construction techniques also.

Mr. Rajeev Gowda has given a good suggestion that with the advent of advanced
technologies, we need to codify all this and then send it to all the States. I would be
doing that. But, at the end of it all, Sir, I am very happy that almost all Members
have supported it — I have the names of all the Members — except my friends
from the ATADMK, who have raised a principled objection, which they thought was
right, but we are in disagreement with them. I only appeal to them to see reason
too and see to it that they too support this Bill, because this Bill is the need of
the hour. I do agree, there is still scope for improvement. But improvements can
be done in the future, as and when we come to some definite conclusions, and
evolve a broad consensus. We can bring further changes also. The Government is a

continuous institution. ...(Interruptions)...

Sir, somebody asked, what about the rural areas? Clause 3(1), second proviso,
gives power to the authority to register projects beyond municipal area, but within
a planned municipal area. In the interest of all the allottees, that also has been

taken care of.

Sir, to the extent possible, whatever doubts were raised or concerns were expressed,
have all been addressed. ...(Inferruptions)... Just a minute.

SHRI BAISHNAB PARIDA: Sir, I had also raised an issue, about black money.
...(Interruptions)... Real Estate has become a most effective way to convert black
money into white money. Does the Government want that to happen in the name

of promoting the real estate business?

SHRI M. VENKAIAH NAIDU: Sir, I am aware of it. If you see, he has to
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put 70 per cent of the project cost into a bank. You cannot put black money into
a bank. I don't think it is allowed. So, 70 per cent of the money is being put into
a bank, which means we are bringing money into the regular system. Let us also
understand how the country functions and it functioned up to now. I am not talking
about this party or that party. There is a system now. Suddenly, if you insist upon
rural people also that for ten thousand or twenty thousand rupees they need to get a
cheque and then only payments can be accepted, there would be practical problems
there. But, still, to the extent possible, we are trying to take care and see to it that
illegal money, unaccounted money, is also prohibited, that is why we have brought

this provision of 70 per cent of the money being put into a bank account.

With regard to the issue raised by Shri Rahman Khanji, with regard to disclosing
the size of the apartment in terms of carpet area, he was saying, what will happen
to the ongoing projects or those that were already sold. About this, there is no
clarity, I do admit.

SHRI K. RAHMAN KHAN: You can bring it in the rules.

SHRI M. VENKAIAH NAIDU: But I will definitely address that and bring it
in the rules, because Government has the power to make rules, and communicate

the same to the States.

Sir, with these words, I would like to thank all the......(Inferruptions)...

sft foora SraERe gst: §9 tE U fHAr on ks ofe % $WR Wl BR &9
STd &, S9d 3 mAiRet ft wfFifera wedt 7, Sud forg smue i # =i mifass
g, Tifh TP NG BIC-BIC AN BT AT 7 Y&l 21 Rems an & 31 o
g3 BI &1 d WRBII SHIM BRIl & I < SHIM BRIl 81 39d ax H H 3myd
UBT o7 {6 ST 3MMUdb Jsi a1 YIS 82 W1 95 SIS 8, I9 Saarsil Bl
ST BREB AT AT TIRI B IRT BRIBIA AR T TR WA HR JUHIKIBI Dl
qAT S IR P IU8d IEATSNI|

SHRI M. VENKAIAH NAIDU: Sir, about encroached lad, unless you get a
certificate that the land is free from any encumbrance, you cannot go in for a project.
At present what is happening is that we see that after buildings are constructed and
it reaches a certain stage, somebody files a litigation saying that it is private property,
it is Wakf property, it is temple property, and so on. These sorts of litigations are
going on. Right from local courts to the Supreme Court, you see cases are pending
and ordinary people are taken for a ride. That is why, he is supposed to provide
a clear encumbrance certificate about the land. Only then they would register it.

Otherwise they will not. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete.
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MR. DEPUTY CHAIRMAN: No speech; put the question only.

sft foora Sarva Tsi: @), #9 gur o1 & 9 AfER & are & sr=ra
encroachment &1 I8 8, S¥ AERT & Raamd My a1 &= 7 I8 87 MU 39
e & 0 i@mIRAT & forv @ Mg fear 82 ...(xaEm). .

MR. DEPUTY CHAIRMAN: You are asking for the second time.

SHRI VIJAY JAWAHARLAL DARDA: Sir, he has not clarified my point.

SHRI M. VENKAIAH NAIDU: Sir, this power to remove encroachments or
power to stop unauthorized construction lies with the urban local body. Officers, who
are supposed to take care of it, sleep initially. After construction is complete, some
smart IAS officer comes and asks for demolition. That is why, in my new Urban
Development Initiative, I have made it mandatory that there has to be transparency
and also accountability of the officer in whose area this unauthorized construction

takes place. He has to be held responsible.
MR. DEPUTY CHAIRMAN: I think that is enough now.

SHRI JAIRAM RAMESH: Sir, I am somewhat disappointed that the hon.

Minister...(Interruptions)... many colourful rhymes.
MR. DEPUTY CHAIRMAN: Put the question only.

SHRI JAIRAM RAMESH: So, I would suggest to him that following his example,
this Bill 1s a Bill that will not kill ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the Bill makes registration compulsory
for the projects only if the proposed land exceeds 1,000 square metres or the number
of apartments is more than 20. I would suggest to the Minister that 1,000 square
metres is equivalent to 10,000 square feet. In 5,000 square feet, they can construct
10 apartments, and they can divide it into two projects and construct 20 apartments
and need not register it. So, I think if the Minister could bring down the compulsory
area limit of 1,000 square metres, that will be helpful. The Standing Committee has

made a recommendation in this regard.

MR. DEPUTY CHAIRMAN: That is a very valid suggestion.
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SHRI M. VENKAIAH NAIDU: Earlier, it was 1,000 square metres and 12 flats.
Now, it has been brought down to 500 square metres and 8 flats. That is one. This
issue was raised by Kumari Selja and I have already responded also. Sir, I read
from the Bill, "Provided that if the appropriate Government considers necessary, it
may reduce the threshold below 500 square metres or 8 apartments, as the case may
be, inclusive of all phases, for exemption from registration under this Act." States

have been given this power.

MR. DEPUTY CHAIRMAN: That is enough. Now, the question is:
That the Bill to establish the Real Estate Regulatory Authority for regulation

and promotion of the real estate sector and to ensure sale of plot, apartment
or building, as the case may be, or sale of real estate project, in an efficient
and transparent manner and to protect the interest of consumers in the real
estate sector and to establish an adjudicating mechanism for speedy dispute
redressal and also to establish the Appellate Tribunal to hear appeals from
the decisions, directions or orders of the Real Estate Regulatory Authority
and the adjudicating officer and for matters connected therewith or incidental
thereto, as reported by the Select Committee of Rajya Sabha, be taken into

consideration.
The motion was adopted

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration
of the Bill.

Clauses 2 and 3 were added 1o the Bill

MR. DEPUTY CHAIRMAN: In clause 4, there is one Amendment (No.3) by
Shri M. Venkaiah Naidu.

CLAUSE 4 - APPLICATION (***) FOR REGISTRATION OF
REAL ESTATE PROJECTS

SHRI M. VENKAIAH NAIDU: Sir, I move:
(3) That at page 8, for lines 36 to 43, the following be substituted, namely:—

"that seventy per cent., of the amounts realized for the real estate project
from the allottees, from time to time, shall be deposited in a separate
account to be maintained in a scheduled bank to cover the cost of

construction and the land cost and shall be used only for that purpose.

Provided that the promoter shall withdraw the amounts from the separate
account, to cover the cost of the project, in proportion to the percentage

of completion of the project:”
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5.00 p.v.

The question was put and the motion was adopted
Clause 4, as amended, was added to the Bill
Clauses 5 to 10 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 11, there are two Amendments. One is
Amendment (No.4) by Prof. M.V. Rajeev Gowda. Are you moving?

PROF. M.V. RAJEEV GOWDA: Sir, I would like to have a clarnfication from
the Minister. Will he accept this amendment I am asking this because the House and
everyone would be against discrimination which is prevalent in this industry. He has
already made one amendment. I would request him to add this amendment too and

get it passed in the amended form in the Lok Sabha. Will the Minister please reply?

SHRI M. VENKAIAH NAIDU: With all humility, I would like to convey to
my professor friend that the Constitutional provision need not be repeated each and
every time. It surpasses all and it is binding. There is anti-discrimination thing in

article 15. 1T have made it very clear. But for the sake of ...(Inferruptions)...
SHRI PRAFUL PATEL: You can put it in the Rules. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: At the same time, earlier I have responded
saying that I will put it in the Rules. ...(Inferruptions)...

PROF. M. V. RAJEEV GOWDA: Sir, I am not moving the amendment.

MR. DEPUTY CHAIRMAN: So, amendment 1s not moved. Now, there 1s one
Amendment (No. 5) by Shri Bhupinder Singh. Are you moving the amendment?

SHRI BHUPINDER SINGH (Odisha): Sir, my amendment is the same amendment
which was given by Prof Gowda. Now, the hon. Minister has already replied to the
amendment of Prof. Rajeev Gowda. And, it is against discrimination on the basis of
age, caste, creed, ethnicity, food preferences, gender, language, etc., etc. I am not

pressing for the amendment, but I am moving the amendment. ...(Interruptions)...
CLAUSE 11 - FUNCTIONS AND DUTIES OF PROMOTER
Sir, I move:

(5) That at page 14, after line 29, the following be inserted namely:—

"(1) not discriminate on the basis of age, caste, creed, ethnicity, food
preferences, gender, language, marital status, nationality, region of origin,

religion, or sexual orientation, when transacting with a potential allottee."
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The question was put and the motion was negatived.
Clause 11 was added to the Bill
Clauses 12 to 92 were added to the Bill
CLAUSE 1 - SHORT TITLE, EXTENT AND COMMENCEMENT

MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No. 2) by
Shri M. Venkaiah Naidu.

SHRI M. VENKAIAH NAIDU: Sir, I move:

(2) That at page 1, line 6, for the figure "2015", the figure "2016" be
substituted."

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill
ENACTING FORMULA

MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one Amendment
(No.1) by Shri M. Venkaiah Naidu.

SHRI M. VENKAIAH NAIDU: Sir, I move:
(1) That at page 1, line 1, for the figure "Sixty-sixth", the figure "Sixty-

seventh" be substituted."
The question was put and the motion was adopted.
Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.

SHRI M. VENKAIAH NAIDU: Sir, I move:
"That the Bill, as amended, be passed."

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The Bill, as amended, is passed.

SHRI M. VENKAIAH NAIDU: Sir, I would like to thank all the Members of
the House irrespective of their parties, for coming forward to support this historic

pro-people, pro-consumer legislation.
MR. DEPUTY CHAIRMAN: No thanks to the Chair! ..(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the Chair always does a thankless job.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: This is the most correct statement ever made in the
House. ...(Interruptions)... That is the truest statement you have made. ...(Interruptions)...

I think, Najma ji will agree with me in full, and, what he said. ...(Inferruptions)...
SHRI M. VENKAIAH NAIDU: Sir, I always speak from... ... (Interruptions)...
SHRI TIRUCHI SIVA: Sir, you have to thank me also. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. Special thanks to you. ...(Inferruptions)...
Now, we will take up the discussion on Budget (Railways), 2016-17, for which we

have eight hours. ... (Interruptions)...

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, please allow Special

Mentions first. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: I can allow Special Mentions only if you lay the same
on the Table without saying anything else. ...(Inferruptions).. Just lay it on the Table
without saying anything. In that case, I can allow. ...(Inferruptions).. Yes. Special Mentions.

SPECIAL MENTIONS*

Demand to expedite the initiatives taken by the Government to
weed out inefficient Government officials

SHRI ANIL DESAI (Maharashtra): Sir, the present Government headed by hon.
Shri Narendra Modi has taken a number of good initiatives aiming at eliminating
the inefficient elements from the Government service who are not discharging their
duties honestly, efficiently and the officers of a bad reputation. In September 2016,
Government has reportedly decided to compulsorily retire senior officials ten years in
advance if they are found to be inefficient or have a bad reputation. This move is
really laudable as it is in the interest of aam aadmi, who usually, most of the time
i1s at the receiving end because of such bad employees and officers. I understand
that under Rule FR 56(J), the performance of Group A and B officials who are over
50 years of age and junior officials who are 55 years must be reviewed. After the
performance appraisal, a decision can be taken on compulsory retirement of such
officials before the actual retirement age of 60 years. Hon. Prime Minister has taken a
decision to enhance the efficiency of public servants and to implement the purification
drive of Government officials; the Government has re-appointed review committees
to speed up the process in order to chop off dead wood from the Government service.
I appreciate the steps taken by this Government and would further appreciate if the

progress in this matter is apprised to me expeditiously. Thank you.

*Laid on the Table.



